
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECTION)

RATIFIED MINUTES OF THE NORPIS COⅣ IⅣIITTEE― II MEETING NO。 6/81

HELD ON14.06。 2016

Pleasc Note

(1)  For infOrmaiOn Of exportcrs,Norms Committee― H handles aH cascs pcrtaining to
nxation/ratincation of norms fOr Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85.Conlrnunications in respect of cases/pertaining tO NC―
II Inay be sent to

email address:nc2.dgftの nic.in

(ii) In ccrtain cases the decisiOn of the Norms Commtttee rcfers tO the Recommendations/
ObservatiOns/Deflciencies received frorn the concerned Technical Authority. Whcrevcr

applicable,a scanned copy of such dOcument has been placed at the cnd Ofthe Minutes,

in running seria1 0rdcrs. The cOncerned Arrn/company may go through the same and

respond accOrdingly.

(ili) Similarly,a scanned copy of the blank standard Deiciency Format,which may ind a
rcference in NC dccisiOns,has alsO bcen attached in the end.This may also be referred to
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Minutes of the Meeting No. 06/gl dated 14.06.2016 are con3rined by the rnembers.

Shri S.K.」 ain,DoO.



Case No.:2/l l/81- Party Name:DELTA POWER Meet No/Date:6/8 l- Status: Deferred
ALCa/}OII SOLUTIONS INDIA ALC2I2OI6

PVT.LTD. 14.06.2016

HQ File RLA File Lic.No/Date:2510003250 Deler Date:

. :0l/81/0501000711AM121 :25124104010000s1AM121 2s.05.20t1 26.07.2016
I

Decision : NC observed that reply of the firm has been referred to DeitY for comments. NC

decided to wait for their comments and defer the case.

.

'The case stands Deferred to 26.07 .2016.

Case No.:36/ 6t8l-ALC2l2Ol6 Party Name:M/S PARAMOUNT Meet No/Date:6/81- Closed

EXPORTS ALC2I2O16
14.06.2016

.uq rite RLA File Lic.No/Date:2910015775

:01/81/05 olooto2lAM|T l :291241040100003/AM l21 13.12.2011

2 Decision , NC obr"rved that RA, Moradabad vide letter No.29l24l4\l3lAMl2l1232 dated

,l4.06.2016 has stated that the subject AA has been issued to the company on net to net basis

with accountability condition. Based on the RA's information, NC decided to close the case.

RA may take suitable consequential action accordingly'

case No.:8/l TlEl-ALCzl2Il2 Party Name:GRAVITA INDIA Meet No/Date:6/81- Status:

LTD., ALCZ|2016 Deferred
14.06.2016

HQFileRLAFileLic.No/Date:l3l004l387Defer
:01/8l/050/00337/AMl3/ :r31241040100030/AMl3/ 18.10.2012 Date:

3 26'07 '2016

i 
Decision : NC observed that MSME deficiency letter sent to firm on 26.02.2016 followed

with reminder dated 13.06.2016. NC decided to wait reply of the firm and defer the case'

. The case stands deferred to 26-07 .2016.

Case No.:8/10/81-A LC2l2o|4 Party Name:VEM Meet No/Date:6i81- Status:

TECHNOLOGIES PVT LTD. ALC2|2O16 Deferred

14.06.2016

RLA File Lic'No/Date:0910055685 Defer Date:
HQ File

o ,oittrios0/00265/AM,l st :091241040/006401AM131 08.04'2013 26'07'2016 

-
Decision : NC observed that riply of thi firm has been referred to DeitY for comments' NC

decided to wait for their comments and defer the case'

The case stands Deferred to 26.07.2016.

Case No.:szltOlSt -ALC2/2014 Party Name:HINDALCO Meet No/Date:6/8 I - Status:

INDUSTRIES LIMITED ALC2l20l6 Deferred
14.06.2016

Lic.No/Date13410040236  Defcr Datc:
早♀

蜀

RLA F‖ e



:01/81/050/00314/AM15/       :34/24/040/00058/AM15/

Dccision :卜(C observed that case has been referred

a、vait their cOmments tO flrrn and defer the case.

The case stands deferred t0 26.07.2016.

Case No.:32/10/81-A LC2/2014 Party Name:DELPHI

CONNECTIoN SYSTEMS
INDIA LIMITED,

RLA File

10.062014              126.07.2016

Mines fOr comments.NC decided tOto

Mcet No/Date:6/8ト

ALC2/2016
14.06.2016

Status:
Deferred

:01/81/050/00289/AM15/       :lo/24/040/00o32/AM15/

DecisiOn :NC Obscrvcd that rcply ofthc flrm has becn

decided tO、vait fOr their comments and defer the case.

The case stands Deferred t0 26.07.2016.

Case No。 :18/22/81-ALC2/2015 Party Namc:LAXMI

HQ Filc

HQ Filc

:01/81/050/00455/AM16/

HQ Fi!c

:01/81/050/00441/AM15/

HQ「 ilc
:01/81/050/00532/AM15/

ELECTRONICS MouLDS&  ALC2/2016
PRECISION ENGG PoLTD.   14.06.2016

RLA File
:07/21/040/Oo359/AM15/

RLA File

:02/24/040/Ooo9o/AM15/

Lic.No/Date:1010058625  Dcfer Date:

14.07.2014              ‐26.07.2016

rcferred tO DHI fOr cOmments,NC

4ヽcct No/Datc:6/81‐ Status:
Deferred

Status:
Deferred

Status:
Deferred

Lic.No/Date:0710106893  Defer Date:
28.10.2014 26.07.2016

Lic.No/Datc:0710106187  Dcfer Datc:
25.07.2014 26.072016

Decision : NC observed that DeitY deflciency letter sent tO flrrn on 31.03.2016 fo110、
ved

、vith relllinder dated 1 3.06.2016.NC decided tO wait reply ofthe nrrn and deferthe case.

´
「 he case stands defcrrcd t0 26.07.2016.

Case No.:25/13/81-ALC2/2014 Party Name:JuPITER SlOLAR  Meet No/Date:6/8ト
POWER LIMITED ALC2/2016

14.062016

Lic No/Date:0210204856  Defer Date:

25.08.2014              2607.2016

referred to MNRE for cOmmcnts.NCDecision : NC observed that reply of the firm has been
decided to wait for their comments and defer the case.

'l'he case stands Deferred to 26.07.2016.

Case No.:7/16/81-ALC2/2014  Party Name:LM wINDi POWER IMeet No/Datei6/81-
BLADES(INDIA)PVT.LTD  IALC2/2016

114.062016

RLA Fllc

:07/24/040/00259/AM15/
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case stands Deferred to26.07 -2016'
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l The case stands Deferred t0 26.07.2016.

wait for their comments and defer the case'

case stands DefelTed t0 26.07.2016.

Meet No/Date:6/81- Status:
,case No.:zvr)ai-,^Lczzots iHJA?[[;,t?]1T". ALc2t20t6 Dererred

14.06.2016

Lic'No/Date:0310792364 DeferDate:

,. ffili';r0/00021/AMr6/ Htiilio,ooe06/AMrs/ iq.rz.zotq ie'ot'zorc 
^r t r-^^- -^r^--^i r^ tlHI fnr comments. NC

1熱驀鱗11,IttTiII.ふ
―
鸞:″

Lic.NO/Date:0910061590 
‐Defer Date:

D617/AM15/       04.022015              
‐26072016

'LC2l20l5 Party Name:AMARTARA PVT' Meet No/Date:6/81- Status:
case No.:23l1/81-A LrD. 

rre'nrvrr.\ 
iit:::rt: 

Deferred

Lic'No/Date:03 10793 133 Defer Date:

...i?,Iffi,,ooo,,,o*,u,[:ffiu,,,977lAM15l20.0l.2015
l l '" ^' -- - ' 

ns been referred to c&Pc for comments. NC decided to
,n""ision : NC observed that case hi

HQ File

|

J

NC12

r : NC observed that rePlY of the firm '

io *uit for their comments and defer the
has been
) CaSe.

referred to DHI for comments'

case stands Deferred t0 26.07.2016.

[M8ζMbuLDS&
PRECISION ENGG P.LTD.

RLA File

:01 /8 I /050/00006/AM I 6/

: NC observed that deficiency letter sentも

'DeLY on 31.03.2016.NC

dccided to

a reminder to firm and defer the case'

case stands deferred to 26'Q7 '2016' |
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HQ File

:01/81/050/00054/AM16/

HQ File

15 :01/81/050/000o2/AM16/

HQ Fi:c

Casc No.:9/13/81-ALC2/2015

HQ IFilc

:O1/81/050/00242/AM16/

DccisiOn:NC decidcd

RLA Filc

:07/24/040/00392/AN415/

RLA File
:02/24/040/Oo219/AM15/

RLA Filc

Party Name:METAL
ENCINEERING &
TREATMENT CO. PVT. LTD.,
RLA File
:02/24/040/ 00060/ AMt 6/

to send a deficiency letter to

Lic.NO/Datc:0710107626  Defer Date:
18.022015               26.07.2016

Decision : NC observed in its earlier meeting decided to send the case to MSME(chemicalDivision) for comments, however, in the meantime comments of C&pc were received videtheir letter No. 460^1 11211/2005-PC(Pt.ll) dated 23.05.2016. NC found that commentsreceived are not satisfactory for ratification of norms for the above AA and decided that caseneeds further examination and details.

The case stands Deferred to 26.07 .2016.

Case No.:2/1/81-ALC2/2015   Party Naふ
e:julI十二k ζ6LA良

POWER LIMITED
‐Meet No/Datc:6/8ト

ALC2/2016
14.06.2016

Lic.No/Date:0210205584

‐19.02.2015

MNRE fOr cOmments.NC

Status:

‐Deferred

Defer Date:

26.07.2016

decided tO
Decision : NC observed that case has been referred to
wait for their comments and defer the case.

The case stands Deferred to 26.07.2016.

Case No.:12l13/gl-ALC2/2015 party Name:JUpffbi SOf_an
POWER LIMITED

HQ File RLA File:0ll8l/050/00245/AM16/ :02/24/040t00033/AMt6/

Decision : NC observed that case has been referred towait for their comments and defer the case.

'l-he case stands Deferred to 26.07.2016.

Case No.:27l13/81-ALC2/2015 party Name:ISOVOLTA
(rNDrA) PVT. LTD.

Mcet No/Date:6/8ト

ALC2/2016
14.06.2016

ILic.No/Date:0210205883  ‐Defer Datc:
112.06.2015               26.07.2016

MNRE fOr cOmments.ヽ c deciaett t6

Meet No/Date:6/8ト

ALC2/2016
14.06.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

ncrol cf Fortlen fta d t
/ i)6ptt. o? |Jomm?{ ( e

17:0l/8l/050/00260/AMl6/:03/g4/o4oloo236/AMl6/
Decision : NC observed that Firm has replied to C&pC
decided to awaits comments of C&pC and defer the case.

The case stands Deferred to 26.07.2016.

Lic.No/Datc:0310796934  Defer Datci

29.062015         126.07.2016

denciency letter OA'416`:う 616.Nё

Mect No/Date:6/81‐

ALC2/2016
14.062016

Lic No/Date:0210205966  Defer Date:
09.07.2015               26.072016

0rm as per MsME email dated
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to.oo.zotoseekingclarificationonfollowingpoints:

l.Perunitweightofexportproduct.IfthereareL-3differenttypesthenperunitweightofeach

2. %[i:l:,[ttl'r"l"ti. item required and net weight of that item in export product.

3. weight or.a.-t, oirr1" imported una'inJig.nois input,,separately for each product' for the

purpose of *utlriut balaniing. N" *"f gnliCritt weight minus wastage; for each imported

and indigenous input in the export p."a,i"l*"V be indiiatej' Net w"lgt'i along with details of

other imported input to be used in t''" tt'uftant product unJ tougt't Io be imported/procured

from sources *t.t"' tt.run the license' if any' may also be indicated'

4,Detailedcalculationastohow.tt'e.quantityofrawmaterialproposedforimporthasbeen
arrived at, including the net weight Ji;;;"..nts to be *unurutiut"d out of these impofted

materials, wastages claimed ut tut1'"tt$'Li*unufut'ufi'*itt' complete justification and

supported by doJumentary evidence/drawing

The case stands Deferred to 26'07 '2016'

Case No.:22l16/81-ALC2/201s 'YII:T:'' 
&' Meet No/Date:6/81- Status:

'cztttr' 
X8x6u?tt*1,*,"o rff?::": 

Dererred

'ic'No/Date:3410041368 
Defer Date:

i?li',irrrr 2e7tA*\6t :t-t;U"'r r0/AMr6/ lo o"o" ii'otiote

ided to send a deficiencv letter to ""IpTl::.:::'ii";;a-. .uu*it tn"Decision ,NC d""i:"d .o "";;.9";;''Y ':t:::.:"^"-"^*::'v 
as replv submitted bv the firm

vide their f.tt". Aui"J OZ.OS.ZOf O i. ";i-;"*plete 
and. io*ounv is requested

following information as per written .;;;il DIPP vide th;i', uo No' tzl+q12016-TSW/19

tq dated 14.06.2016 as under :

l.lnformationinrespectofsl'No'4'5&llofStandardDeficiencyFormat'
.2.Detailedcalculations/basisfortr.,.quuntltiesofimportitemsatSl.No.4to9,

supportedbycoating/liningttrickn..,.,undcoating/liningareasintheexportproduct
and wastages claimed at each stage of manufactlle'

3. Size of one roll for import items at Sl' No' 8 & 10'

ThecaSe standS deferred t9 26.971791'・

ctte Nαわツ2'愚‐Atёν
'前

ζ
:器熱監8田鷲L.

Mect NO/Date16/8ト

ALC2/2016
14.06.2016

Status:
Deferred

20
器厨児5υ0046α AMlα
Decision : NC observed that case has been

wait for their comments and defer the case'

The case stands Deferred to 26'07 '2016'

畦た男iυ0012σ AMlα
Lic NO/Date:0510395001  'Dcfer Date:.26.07.2016
20072015

DIPP fOr COmments.NC dCCided toreferred to

‐case No.:19/22/81-ALC2/2015

21 ‐孵譜酬●I詳
細‐Status:

Deferred
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HQ Filc               RLA File              lLic No/Datei041 01 6083 1  Defer Date:
:01/81/050/00456/AM16/    :o4/24/040/001o5/AM16/    23.07.2015         26.072016

Dccision:NC observed that casc has been referred tO DIPP for cOmments.However,DIPP

represcntative present in the mecting infOrmed that application not rcccivcd.NC decidcd tO

br、vard the copy ofthe applicatiOn tO DIPP cOrninents and defer the case.

Thc case stands Dctrred t0 26.07.2016.

う
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う
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Case No.:16/16/81-ALC2/2015 Party Name:JST sTESALIT

TRANSFORMERS PVT.LTD.,

HQ File RLA File
:01/81i050/00291/AMt6/ :22t24/040t00025/AMt6/

Decision : NC observed that DHI deficiency letter dated
reply is awaited. NC decided todefer the case.

The case srands deferred to 26.07.2016.

Case No.:27122/81-ALC2/2015 parry Name:INDO COOL
COMPOSITES PRIVATE
LIMITED

,Mcet No/Date:6/8ト

IALC2/2016

114.06.2016

1Lic.No/Date:2210015272
128.072015

18.04.2016 has been sent

Status:
Deferred

Defer Date:
26.07.2016

to firm and

HQ File RLA File Lic.No/Date:0 410160g74 Defer Date::01/81/050/00 464tAMr6/ :04124/040100r r 4rAMr6/ 05.08.20 r5 26.07.2016
Decision : Referring the. decision of previous NC meeting dated 03.05 .2016, it was decidedthat old cases pending with c&PC will be dealt by c&pc itself. Hence, the comments in thiscase are to be furnished by C&PC. NC decided that c&PC may be reminded for commentsand defer the case.

l'he case stands deferred to 26.07.2016.

HQ Filc

:01/81/o50/Oo294/Aル 116/
RLA Flle
:05/23/040/00609/AM15/

Meet No/Date:6/81‐

ALC2/2016
14.06.2016

Lic No/Date:0510395223

06.08.2015

Status:
Deferred

Approved

vide

Case No.:19/16/81-ALC2/2015 Party｀五品e:cORDS CA、BLE   Mcet No/Datc:6/8ト
INDUSTRIES LTD. ALC2/2016

1406.2016

Decision:NC decidcd tO ratitt thC nOrms for the abOve AA as per DIPP cOmments

their uo No. 12/49/2016-TSW/24 dated 14.06.2016 as under:

24 l' word "Un-armd" may be deleted from the description of export items from Sl.No.l ro 15.
2' Quantity of import item at Sl .No.l i.e. copper Wire Rod(continuous cast g mm)

may be allowed as I .01 Kgs/Kg. content in the export producis from Sl. No. I to 15.3' Quantity of import item at Sl. No.2 i.e. Nickel atloy'Wire may be aliowed as l.0l
Kgs./Kg. content in the export products from Sr. No. l3 to r5.4' Quantity of import item at sl. No. 3 i.e. pVC Resin may be allowed as 1.05
Kgs./Kg. content in the export products from Sr. No. r to r5.
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5. Quantity of import item at Sl. No.4 i.e. Plasticiser may be allowed as l'05 Kgs'/Kg'

cintent in the export products from Sl' No' 1 to 15'

RA may take suitable consequential action accordingly

lё iζも 8ヽ::'′ i`′恵1‐ALむ

'/2bi5  PartyName:PHOENIX 161LS  MeetNo/Date16/81-
ALC2/2016PvT.LTD.
14.06.2016

う
４

HQ File

:01/81/050/00277/ANl16/

Decision : NC observed that case has been deferred

tir. fo, completion of import export obligation' NC

earlier decision.

The case stands deferred to 26'07 '2016'

ёiζも oヽ::4′ i`′ 81‐ALC2/2015  Party Name:PHOENIX 101LS  Meet No/Date:6/81‐ALC2/2016PVT,LTD.
■406.2016

twice as firm had sought extension of

decided to defer the case reiterating the

Status:
Deferred

Lic No/Date:0310798012 ‐Defer Datel

07.08.2015 26.07.2016
RLA File

:03/95/040/00209/Aヽ 416/

RLA Filc

:03/95/040/00048/AM16/

RLA File

:03/95/040/00152/AM16/

Status:
Deferred

26 Decision : NC observed that case has been deferred

;;; f". completion of import export obligation' NC

earlier decision.

The case stands deferred to 26'07 '2016'

case No.:5/16/81‐ALC2/201ζ   larty Name:PHOENIX F6iLS  MCet No/Date:6/81-IALC2/2016
PVT.LTD.

14.06.2016

器耽5α0027ツ AMlα

器馴梶5υ0028α AMlα

Lic.No/Date:0310798004 Defer Date:

07.08.201s 26'07 '2016

twice as firm had sought extension oI

decided to defer the case reiterating the

Status:
f)eferred

Lic.No/Date:0310798003  Dcfcr Dac:
26.07.2016.0708.2015

twice as flrrn had sOught extenSiOn of

decided to defer thC Case reiterating thc
27 Decision : Ni observed that case has been deferred

;*; for completion of import export obligation' NC

earlier decision.

The case stands deferred to26'07 '2016'

lcisも ヽま:|′ it/81‐ ALё
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The case stands deferred to 26.07.2016.

Casc No.:24/22/81-

ALC2/2015

HQ File

HQ File

:01/81/050/00460/AM16/

HQ Filc

:01/81/050/00454/AM16/

RLA File

:34/21/040/00225/AM16/

RLA File

:34/24/040/Oo137/AM16/

Party Namc:SEAM
INDUSTRIES LTD.

14.06.2016

Lic.No/Date:3410041438

Mcet No/Date:6/8ト

ALC2/2016
14.06.2016

Mcet No/Date:6/8ト

ALC2/2016
14.06.2016

Lic.No/Datc:3410041452  Dcfer Datc:

12.082015               26072016

Party Namc:ALSTOM INDIA Mcct No/Date:6/8卜 ALC2/2016 status:
LIヽ41TED,

RLA Filc

Deferred

Defer Date:

26.072016

Status:
Deferred

Sta tus:
Deferred

29
:01/81/050/00461/AM16/     :34/24/040/00138/AM16/     lo7.08.2015

Case No.:23/22/81-ALC2/2015 Party Namc:ALSTOM INDIA

LIMITED,

Decision : NC observed that case has been referred to DHI for comments. NC decided to wait
for their comments and defer the case.

The case stands Deferred to 26.07.2016.

Decision : NC observed that case has been referred to DHI for comments. NC decided to waitlor their comments and defer the case.

The case stands Deferred to 26.07 .2016.

Case No。 :17/22/81-ALC2/2015 Party Namc:ASTA INDIA

PRIVATE LIMITED

17.08.2015

Case No.:34/16/81-ALC2/2015 Party Namc:COMMER( 31AL   Mcet No/Datei6/81‐
ENGINEERS&BoDY ALC2/2016
BUILDERS COMPANY,LTD. 14.062016

Lic.No/Datc:3410041462  Dcfer Date:

26.07.2016

Status:
Deferred

Mcct No/Datc:6/81-

.ALC2/2016
14.06.2016

碗
・

V:|・10'К ｀

Decision : NC observed that DIPP deficiency letter sent to company on 22.03.2016 lollowedwith reminder dated 13.06.2016. NC decided wait for th";.ply of tfie company and defer thecase.

I'he case stands deferred to 26.07.2016.

HQ F'ile RLA Fite
:0r/8r/050/00 30s/AMt6/ :r/24/040t00oo3tAMt6/ 

t,;".r|:/fii"'l110028157 
ffr;i#;-r2 Decision : NC observed that case has been referred to Dlpp lor comments. However, DIpprepresentative presenl in the meeting informed that application not received. NC decided toforward the copy of the application to ofpp for comments and defer the case.

The case stands Deferred to 26.07 .2016.

Casc No.:3/16/81‐ A LC2/2015
Approved



HQ File

:01/81/050/00278/Aヽ 416/

Decision:NC decidcd tO I

uO No.3(44)/16-TSW(B)

RLA File Lic.No/Datc103 10798367

:03/95/040/003 lg/AM l6i 2l '08'2015

ratify the norms for the above AA as per DHI comments vide their

r dated 17.05.2016 (copy enclosed)'

Status:
Deferred

RA may take suitable consequential action accordingly'

Case No.:26l 22t81-ALc2t2ots Partv Name:JINDAL sAW LrD 
}|:l)r"J?;t''"t'-
14.06.2016

‐器欝粽:OЮ 046ンAMlα  性あ馴iγ9,197AMlα  リバ%認
α0510395407 盟孵毀:

1搬ご鞘 1勲懇 事圭鳳濡 諄
欝漑錦灘謬悧瀾

flrin and defer the Case.

‐  IThe case stands dcferrcd t0 26.07.2016:

15 Paiy Namc:POLYCAB WIRES Mect NO/Datei6/81‐ёase No.:16/22/81‐ ALC2/20                       ALC2/2016
1PvT.LTD

14.06.2016

鵠説鬼鳳∴jl↓↓ 路λttυ∝"γl↓ lζ  飛%認
α∞Ю
"“
η辮.毀:

「樹鍛1共蠅寝i撚縫∬:率1癬
鷺壺解漑器謬悧悧

flrrn and defer the Case.

|  IThe case stands defcrred to 26.07.2016.

Status:
Deferred

Case No.:36/ 1618l-LLCZtz}l5 Party Name:R'R'KABEL
LIMITED,

RLA File Lic'No/Date:0310798899

[?filitroo3t l/AMl6/ :o3te5to40t0o437tAMt' l5'0e'201s

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide

their Uo No. tztiqioio- rswli6 dated 14'06'2016 as under:

36l.Followingwordsmaybesuffixedwiththedescriptionofexportproduct:
"1C x 1'5 Sq' mm- Quantity 2200 Kms' (45760 Kgs')'

I C 
"z"ssq' 

mm- Quantitv 5100 Kms' \-19!2.?: 
Kgs')'

1c;;iq';ll- quantitv 3200 r'' !11?l?9 
Kg'')'

1';; il' il Quantitv 3500Kms' \2'1?0^s:Kgs')'
lc; i;3q' mm- Quantitv 400 Kms' (a4l2o Kgs ) &

la; i; sq' ;; Quantiry 200 Kms' (32s80 Kgs')"

Meet No/Date:6/81‐

ALC2/2016
‐14.06.2016

Approved

判 111謡
llギ計`・WTttil:d∬騰∬∬腎」riザ .TI・ 91Kが

ノK3
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Decision:NC decided to ratify the nOrms for the abOve AA aζ
 pei bll1 86“轟さhiζ ↓idさ

their uo No. 12/49/2016-TSw/37 dated 14.06.2016 as under:

1.   FoHOwing wOrds rnay be sufflxcd、 vith the descriptiOn ofexpOrt product:

``lCxl.5 Sq.mm_Quantity 624.5 Kms.(13177 Kgs.),

ン   にIi・ごЪ:Ъ輝けyttlttF〉篇l封)
lC x6 Sq.mm_Quantity 120 Kms.(8040 Kgs.),

lC x 10 sq.mm_Quan」 ty 75 Kms.(8362 Kgs.)&
lC x16 Sq.mm_Quantity 30 Kms。

(4923 Kgs.)''

生さ:鷺:T謡‖IW製 .ヽwTttittd鳳∬∬嘱鰐kgt t Ltt KsK3
content in the cxpOrt prOducts.

4肝
〕::;yIF:ム出l£繁

・
):し1ょ。耀1::露:響l胤後::‖脱鳳li・

50000 Kgs.

RA may takc suitable cOnsequential actiOn accOrdingly.                                 |

HQ Filc

:01/81/050/00313/AM16/

Case No.:4/22/81-ALC2/2015

HQ「 ilc

38 :01/81/050/00441/AM16/

Dccision:NC observed that

deflcicncy is not cOmpletc.

39 HQ Filc
:01/81/050/00395/AM16/

RLA Filc
:03/95/040/00438/AM16/

RLA Filc

:13/24/040/00o28/AM16/
ILic.No/Date:1310047992

01.10.2015

content in the export products.
4. Quantities of import items at Sl. No. 2 & 3 may

Kgs. and 10290 Kgs. respectively as 1.05 Kgs./Kg.

RA may take suitable consequential action accordingly.

Case No.:38/ l6/81-ALC2l20lS party Name:R.R.KABEL
LIMITED,

be allowed as applied for i.e. 190627.5
content in the export products.

Mect No/Date:6/8ト

ALC2/2016
14.06.2016

Lic.No/Date:0310798900
1509.2015

Approved

Status:
Deferred

Pany Name:DIAMOND METAL Meも t｀も/batき :した i_
SCREENS(P)LTD         ‐ALC2/2016

‐14.06.2016

RLA File              Lic.No/Date:0710108756  Defer Date:
:07/24/040/Oo202/AM16/       21 09.2015               26.07.2016

flrln has fOr、 varded the cOpy ofthe license and reply Ofthe

NC decidcd tO send a rcnlindcrtO flrln and defer thc case.

The case stands deferred t0 26.07.2016.

Case No.:37/19/81‐ ALC2/2015 Party Name:GRAVITA rNDIA  IMcet No/Datc:6/81-
LTD IALC2/2016

14.06.2016

Status:

Deferred

Defer Date:

2607.2016

10.02.2016
DecisiOn:N(〕 Obscrvcd that dcflcicncy lcttcr of MSME was scnt tO cOmpany On
foHowed with rcnlinder dated 13.06.2016.NC decided tO deferthe case.



The,case stands deferred to 26.07.2016

CaseNo.:l/lgl8l-ALc2l20l5 PartyName:TEMPEL MeetNo/Date:6181-ALC2l20l6
PRECISION METAL 14.06.2016

PRODUCTS INDIA PVT'
LTD.,

uq rir" ru_e iile Lic.No/Date:0410161073

40:01/81/050/00359/AMl6/ :O4l24l040l00l57lAMl61 07.10.2015

U..i.io, ,NC obt..red that reply of the firm received and same is being sent

, comments. NC decided to defer the case.

r The case stands deferred to 26-07 -2016.

,C212015 partyName:SALZER MeetNo/Date.6181-ALC2I20l6 Status:
Case No':l/16/81-AI 

ELECTR'NICS LTD t4'06'zot6 Deferred

ie ptt" RLA File Lic.No/Date:3210077722 Defer Date:

:01/81/050/00 276lAM16l :32l24l040l00o24lAMl6l 08.10.2015 26'07 ',2016

al 
Decision : NC observed that reply of the firm has been referred to DHI for comments' NC

decided to wait for their comments and defer the case'

The case stands Deferred to 26.07 .2016'

Case No.:1/22181-A LC2l20l5 Party Name:BHARAT HEAVY Meet No/Dat e:6181-ALC212016 Approved

ELECTRICALS LIMITED 14.06.2016

HQFileRLAFileLic.No/Date:1110028166
:01/81/050/00438/AMl6/:||1241040100005/AMl6/08.10.2015

a2 D."i.ion: NC a."i.a to ratily the norms as per DHI comments vide their UO No'

TSWB:3/4212016 dated 14.06 .2016'

RA may take suitable consequential action accordingly'

Case No.:21l19/81- Party Name:STERLITE Meet No/Date:6181-ALC2l20l6 Rejected

ALC}I2OII TECHNOLOGIES LTD. 14'06'2016

HQFileRLAFileLic.No/Date:0310799369
:o r)s r los otoo3Tgt AMt6t :03/95/040/00 4671 AMl6l I 3. I 0.201 5

., ,""t.a" : NC noted that DIPP Deficiency letter was issued to the company on 26'02'2016

followed by reminder dated 26.04.2016. Since, no reply was received from the company

despite .eminder, the committee decided to reject the case with direction to company to pay

.urto*t duty & applicable interest for EODC'

RA may take suitable consequential action accordingly'

'OO C"r. No.:26l19/81- ALC2l20l5 Party Name:STERLITE
TECH■10LOGIES LTD.

Status:

1)eferred

‐
Dcfer Date:

26.072016

to DIPP br

Meet No/Date:6/81‐ ALC2/2016‐ Reiected

14.06.2016

12 い て
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Decision : NC noted that DIPp Deficiency letter was issued to
followed by reminder dated 26.04.2016. Since, no reply was
despite reminder, the committee decided to reject the case with
customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

HQ Filc

:01/81/050/00384/AM16/

HQ Filc

:01/81/050/00390/AM16/

RLA Filc
:03/95/040/00413/AM16/

RLA Filc

:05/23/040/00301/AM16/

Lic.No/Date:0310799368
13.10.2015

Lic.No/Date:0510395912

14.10.2015

the company on 26.02.2016
received from the company
direction to company to pay

Approved
Case No.:32l19/81-ALC2/2015 party Name:coRDS cABLE ,Meet No/Date:6/g l -

INDUSTRIES LTD. ALC2/2016
.14.06.2016

Decision : NC decided to ratify the norms for the above AA as per DIpp comments vide
their Uo No. l2l49lz0r6-Twl45 dated r 4.06.2016 as under:

l. Quantities of export items from Sl. No.
to their weights.

1 to 22 may also be specified as under in addition

Sl.

No.
Quantity

(KMS)
SI.

No.
Quantity

(KMS)
SI.

No.
Quantity

(KMS)
Ｓ‐
．
Ｎ。

Quantity

(KMS)
1 13.96 7 31.99 3 38.99 19 2.15
つ
４ 7 8 4 12.8 20 2.45
3 1.4 9 0.15 5 53.5 つ

４ 2.5
4 29.01 10 0.15 6 12.4 つ

４
つ
４ 4.55

5 1.4 11 1.25 7 3.5
6 40 つ

４ 9.31 8 2.65

8 mm) may be

1.05 Kgs./Kg.

45

Quantity of import item at sr .No.1 i.e. copr; wir. Ro(c"r,tiruous casr
allowed as I .01 Kgs/Kg. content in the export products rrom bt. No. r to 22.
Quantity of import item at Sr. No. 2 i.e. pVC Resin may be allowed as
content in the export products from Sl. No. I to 22.
Quantity of import item at SI. No. 3 i.e. Plasticiser may be allowed as 1.05 Kgs./Kg. contentin the export products from Sl. No. I to 22.5' Quantity of import item at Sl. No.4 i.e. Steel Armouring wire may be allowed as 1.02Kgs./Kg. content in the export products from Sl. No. I to 2).6' Quantity of import item at Sl. No. 5 i.e. NickelAlloy wire may be allowed as l.0l Kgs./Kg.content in the export product from Sl. No. 13.

RA may take suitable consequential action accordingly.

3.

4.

Case No.:2/19/81¨ AI」C2/2015  Party Namc:TosHIBA
TRANSMIss10N&
DISTRIBUTloN SYSTEMS

RLA File

:09/24/040/00421/AM16/

Mcet No/Date:6/8ト

ALC2/2016
14.06.2016

Status:
Deferred

HQ Filc

:01/81/050/00360/AM16/

Decision : NC observed that reply of the firm has been
decided to wait for their comments and defer the case.

Lic.No/Date:091oo62760  Defer Datc:

‐21.10.2015               26.072016

referred tO DHI fOr cOmments.NC

13 島

|

|



―
|

case stands Deferred to 26.07 .2016'

case Nat41■9/81-ALё 2/2015  Part(Tざ
ま‰LIttPA

RLA FileHQ File
.- :ot)atlos0100362lAMl6l :0912410401004221AM161
4t

DISTRIBUTION SYSTEMS

: NC observed that reply of the firm has been

to wait for their comments and defer the case'

case stands Deferred to26.07 '2016'

lo wuit for their comments and defer the case'

case stands Deferred to26'07 '2016'

149

ALC2/2016

HQ Filc
RLA Filc

:03/94/040/00566/AM16/
:U1/01′ υDυ′υυつ0′′′`1▼■lV′        ‐~

53cision:NCdecidedtoratifylherOrlnsfOrlliユ

'°

VeギヘA aspさ r MoS cornlnentS Vide their

3ミ:ちわどみ61:耳5 dtted lb.o6.2016(copy endosed).

case No.:29/19/81-ALC2/2015

may take suitable consequential action accordingly'

case stands deferred to 26.07 '2016'

零濡 鳳9謡札:等 桜 r副
訃

 1織
d‐

1:ち鵬ilili:″ 1↓ij  l諸 」`認
α1010059305 1"孵辮:

dated 31.03.2016 sent to firm followed

ior the reply of the company and defer

Party Name:TOSHIBA

lcase No.:35/19/81¨ ALC2/2015 Party Name:RSAL STEEL
IPRIVATE LIMITED

Meet NO/Date:6/81-

ALC2/2016
1406.2016

.Meet No/Datc:6/8ト

ALC2/2016

Status:
Deferred

Status:
l)eferrcd

Status:
Deferred

:     :      ),

●

Li`NO/Dtte1561 0004726  Defer D"q:
IHQ File

RLA File 26.07.2016

48‐
器革場

'γ

09,?γttYW  i¨″4おス90003νAMlα   2■
102015

.   ■ 1  ■   1:11■ 11_ _^f五 ..raパ 十′

角 哺 マ 魁
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HQ Filc

:01/81/o50/00361/AM16/

HQ Filc

521:01/81/o50/Oo363/AM16/

55[10 1ilc

l:01/81/o50/Oo462/AM16/

Decis10n:NC Obsさ
r↓6a th農

1御

DISTRIBuTIoN SYSTEMS   14.66.2016

RLA Filc
:09/24/040/Oo463/AM16/

Lic.NO/Date:0910062830

03 11.2015

referred tO DHI
Decision : NC observed that reply oi the firm has been
decided to wait for their "orr.nt, and defer the case.

The case stands Deferred to 26.07.2016.

Case No.:5/l9l8l-ALC2/2015 party Name:TOSHIBA
TRANSMISSION &
DISTRIBuTIoN SYSTEMS

RLA Filc

:09/24/040/Oo462/AM16/

Defer Date:

26072016

for comments. NC

Meet No/Date:6/81‐

ALC2/2016
14.06.2016

Lic.No/Date:091oo62829
103 11.2015

rcfcrred tO DHI

Status:

Deferred

Defer Datc:

26.07.2016

for comments. NC
Decision : NC observed that reply of the firm has beendecided to wait for their.orr"n,, and defer the case.

The case srands Deferred to 26.07.2016.

Case No.:7/22/gl_ALC2/2015 parry Name:pOSCO Meer No/Date:6/gl_ RejectedMAHARASHTRA STEEL PVT. ALC2 /2016LTD., ,;;;;;;
HQ File 14'06'2016

:0r/8r/050/00444/AMl6/ [!a;ur,r, s27t/AMt6/ i;:iT."ifii",03r08000se53 Decision : NC noted that MoS Deficiency letter was issued to the company on Ig.02.20r6foilowed bv reminder dated zani.zoL6.'since, ;6ry;; -*rJ"i.'h the company
*:iJ[J:IIf:ffi"#T[:*:1t1,';;:;;,;" "'"'. with directron to company to pay

RA may take suitable consequential action agcordingly.

Case No.:3g/22lgl-ALC2/2015 party Name:BILCARE Meet No/Date:6/gl_ ApprovedLIMITED ALC2/2016

Fte File RLA Fire 
14'06'2016

,o:0r/8r/050/0047stAMt6/ ,il)itiroioroooss/AMt6/ lii,)."ifii",311006s766
Decision : Nc decided to ratify the norms for the above AA as per c&pc comments videtheir oM No. 460r r/43/2or+-pc-ri aated 05.05.20r6 (copy encrosed).

RA may take suitable consequential action accordingly.

Casc No.:25/22/81_ALC2/2015 Party Name:LS cABLE INDIA
PRIVATE LIMITED,

IMcct No/Date:6/81-

ALC2/2016
14.062016

Status:
Deferred

鸞町電IPi鋼鷲:驚1littit
15

lqiaql iq;T{IY }i--.1.a<1 t'i'*<l
ot16olor.:ic Cenoral of I'orolon Tradc
rrrFtw Bqr-rl D€Ptt. o, commerc€

qT1.ll grr{q}Tq / Govt. of lndla
Er6jl-t c{daEl- .{lF ed -- -udrr-oE ErYrhrrin,lro\P t clhl



for their comments and defer the case'

case stands Deferred to26'07 '2016'

case stands deferred lo 26'07 '2016'

FASTNERS PVT・ LTD

J
Case No. : I 3/ 22 t}l' ALC2l20l 5

′

Status::
Deferred

StatuS:

Deferred

Dcfer Datcl

2607.2016

NC decided to send a

StatuS:

Defcrred

StatuS::

Defcrred

Meet NO/Date16/81‐

ALC2/2016
1406.2016

Mもet No/Date:6/81-

ALC2/2016
14.06.2016

16



HQ File               RLA File               Lic.No/Date:0310801720  1Defer Date:
:01/81/050/00095/AM17/       :03/95/040/00709/AM16/        12.01.2016               26.07.2016

Decision :N(〕  decided tO send a deflciency lettcr to company as per E)IPP UO‐
No.12/49/2016‐ TW/60 dated 14.06.2016 as under:

Voltage rating of cables.
Size of conductors in cables alongwith quantities of cables in Kms., conductor size wise.
Detailed calculations for the requirement of each raw material, exporl product wise
supported by the cross sectional diagram ofthe cablelBuyers data sheet.
Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export product
wise, per KM of export product.

6. Total requirement of each raw material, export product wise, in a tabular form

The case stands Deferred to 26.07.2016.

１

２

３

4

5.

HQ File

61 :01/81/050/00451/AM16/

Case No.:14/22/81-ALC2/2015 Party Name:TTP

TECHNOLOGIES PRIVATE
LIヽ41TED

RLA Filc

:07/24/040/00334/ANl16/
Lic.No/Datc:0710109260  ‐Defer Date:
13.01.2016              26.07.2016

to DHI fOr cOmments.NC decided to wait

Mcet No/Date:6/81-

ALC2/2016
14.06.2016

Mcet No/Date:6/8ト

ALC2/2016
14.06.2016

Mcct No/Datc:6/81‐

ALC2/2016
1406.2016

Lic.No/Datc:0310801932
120.01.2016

DIPP fOr cOmments.NC

Status:
Deferred

Status::
Deferred

Status::
Deferred

Defer Date:
26.07.2016

decided to

HQ File RLA File Lic.No/Date:0310g018 t7 Defer Dare::01/81/050/00069/AMt' / :03r94/040/0o82srAMr6/ r 5.0 r .20 r 6 26.07.20t6
Decision : NC observed that case has been ref,erred to DIPP lor comments. Representative
present in the meeting informed that application not received. NC decided to forward the
application to DIPP for comments and defer the case.

The case stands Deferred to 26.07.2016.

Decision : NC observed that case has been referred
for their comments and defer the case.

The case srands Deferred to26.07.2016.

Casc No.:3/6/8卜 ALC2/2016 Party Name:APAR
INDUSTRIES LIMITED

Case No.:18/`/81‐ALC2/2016  Party Name:PoLYCAB WIRES
PVT.LTD.

HQ Filc RLA Filc
:01/81/050/00084/AM17/       :o3/95/040/00655/AM16/

Decision:NC observed that 8ase haζ  68eAお■,おa t6
、vait for their cOmments and dcfer thc case.

The case stands Deferred t0 26.07.2016.

:h
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υ
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Case No.:19/6/81‐ALC2/2016  Party Name:POLYCAB WIRES MeetNo/Date:6/8ト
PVT.LTD.              ALC2/2016

14.06.2016

Approved

1.02

Status::

Deferred

Defer Date:

26072016

decided to

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide

their UO No. 1214912016-TW/64 dated 14.06.2016 as under:

HQ File

:01/81/050/00085/AM17/

IHQ File

65.:01/81/050/9008,`AM17/

RLA File

:03/95/040/00474/AM16/

RLA Filc

103/95/040/00729/AM16/

Lic.No/Date:0310801984

22.01.2016

IMcet No/Date:6/81‐
‐ALC2/2016
14.062016

1Lic.No/Date:0310801971
122.01.2016

DIPP for commentso NC

2.

1. Description, sizes, quantities and net weight of export items at Sl. No. I to 3

Advance Authorization may be specified as per enclosed Annexure.

Quantity of import item at Sl.No.1 i.e. Copper Wire Rod may be allowed as 1.01

under the

Kgs./Kg.

content in the export items at Sl. No. I to 3.

3. Quantity of import item at Sl. No. 2 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 3.

4. euantity oi import item at Sl .No. 3 i.e. PVC Resin may be allowed as I '05 Kgs./Kg. content

in the export products at Sl. No. I to 3.

5. Quantity of import item at Sl. No. 4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

64

content in the export items at Sl. No. I to 3.

6. euantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as

kgs/kg content in the Export items at Sl. No. 3.

RA may take suitable consequential action accordingly.

Case No.:20/6/81‐ALC2/2016  Party Name:POLYCAB WIRES
PVT LTD

Decision : NC observed that case has been referred to

wait for their comments and defer the case.

The case stands Deferred ro 26.07 -2016.

Case No.:21/6/81‐ALC2/2016  Party NameIPOLYCAB WlRES Meet No/Datc:6/81-
IPVT.LTD.              ALC2/2016

14.06.2016

Approved

HO Fi18               RLA Filc               Lic No/Date:0310801967
101/81/050/00087/AM17/       103/95/040/00716/AM16/       2201.2016

D3ti`16五 :ヽこ とe8idea t6 ratify thさ A6rふ sおr the a6。↓e AA as pcr DIPP comments vide

their UO No.12/49/2016¨TW/66 dated 14.06.2016 as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to
Advance Authorization may be specified as per enclosed Annexure'

2. Quantity of import item at Sl.No.1 i.e. Copper Wire Rod may be allowed as

Kgs./Kg. content in the export items at Sl. No. I to 5.

elantitly of imporr item ai Sl. No. 2 i.e. LDPE Compound( Crosslinkable) may be allowed

as 1.05 kgs/kg content in the export items at Sl. No. 2to 4'

Quantity'of iLpo.t item at Sl. No. 3 i.e. Semi Conducting Compound may be allowed as

イ
メgC° lltent Ⅲ…TT斗

2
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5. Quantity of import item at Sl .No. 4 i.e. pvc Resin may be allowed as 1.05
content in the export items at Sl. No. 3 & 4.

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as 1.05
content in the export items at Sl. No. 3 & 4.

7. Quantity of import item at Sl.No.6 i.e. copper Tape may be allowed as 1.01
content in the export items at Sl. No. 2.

8. Quantity of import item at Sl. No. 7 i.e. HDpE compound may be allowed as 1.05
content in the Export items at Sl. No. l.

RA may take suitable consequential action accordingly.

Case No.:22l6/81-ALC2l2ot6 party Name:pol-ycAB wIRES Meet No/Date:6/gl-
PVT.LTD. ALC2I2O16

14.06.2016

Kgs./Kg.

Kgs./Kg.

Kgs./Kg.

Kgs./l(g.

Approved

under the

Kgs./Kg.67

Decision:Nc decided tO ratify the norms for the abOve AA as per DIPP cOmments vide

thcir uo NO.12/49/2016-TW/67 dated 14.06.2016 as under:

I' Description, sizes, quantities and net weight of export items at SI. No. 1 &2
Advance Authorization may be specified ur p...r.iored Annexure.2. Quantity of import item at Sr.No.l i.e. Aluminium Ingot may be allowed as l.0l
content in the export items at Sl. No. I & 2.3' Quantity of import item at Sl. No. 2 i.e. LDPE compound( Crosslinkable) may be allowed as
I .05 kgs/kg content in the export items at Sl. No. 1 & 2.4' Quantity of import item at Sl .No.3 i.e- PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the expor.t items at Sl. No. I & 2.5' Quantity of import item at SI. No. 4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. I & 2.6' Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as 1.02Kgs./Kg. content in the export items at Sl. No. l.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00088/AM17/

Case No.:28/6/81-ALC2/2016

HQ File

RLA File
:03/95/040/00510/AM16/

Party Name:PoLYCAB WIRES
PVT LTD.

RLA Filc

Lic.No/Date:0310801969

22.01.2016

Case No。 :23/6/81-ALC2/2016  Party Namc:POLYCABI ⅣIRES IMeet No/Date:6/81-
PVT.LTD. :ALC2/2016

114.06.2016
HQ Filc RLA File
:01/81/050/Ooo89/AM17/    1:o3/95/040/Oo466/AM16/

Decision:NC Observcd that case Aas been iefeilea t。

wait fbr thcir cOrFlrnents and defer the case.

The case stands Deferred t0 26.07.2016.

Status::
Deferred

Lic.No/Datc:0310801982  ‐Defcr Datei
122.012016              26.07.2016

DIPP fOr cOmments.NC dccided tO

Meet No/Date:6/8ト

ALC2/2016
14.062016

Status::
Deferred

19

Lic.No/Datc:0310801985  Defcr Date:
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70

:01/81/050/00094/Aレ 117/ :03/95/040/00495/AM16/

Decision : NC observed that case has been referred to

wait for their comments and defer the case.

The case stands D_eferred to 26.07. 
.2016.

Case No.:261 6l8l-ALC2l20l6 Party Name:POLYCAB WIRES

PVT.LTD.

HQ File i.la Pit"

:OyttlOSOlOOOgZlAMITl :0319510401005761AMr61

Decision : NC observed that case has been referred to

wait for their comments and defer the case'

The case stands Deferred to 26.07.2016.

Case No.:27l 6/81-ALCZl20l6 Pafly Name:POLYCAB WIRES

PVT.LTD.

122.01.2016              26.07.2016

DIPP for comments.NC decided to

Meet No/Date:6/81‐

ALC2/2016
14.062016

Lic.No/Date:0310802041  Dcfer Date:
‐
27.01.2016              26.072016

DIPP fOr comments.NC decidcd to

Meet No/Date:6/81-

ALC2/2016
14.06.2016

Lic.No/Date:0310802042  Defcr Datc:

2701.2016              26.07.2016

to DIPPおr commentS.NC decided to

Approved

Lic.No/Date:0310802109
29.01.2016

per DIPP comments vide

Status::
Deferred

Status::
Deferred

Decision : NC observed that case hai been referred

wait for their comments and defer the case'

The case stands Deferred to26.07 '2016'

6 11■ ｀:me:POLYCAB WIRES MCet No/Date:6/81-case No.:13/6/81¨ALC2/2011 ALC2/2016PVT.LTD.
14.06.2016

HQ File

:01/81/050/000937/AM17/

HQ File

:O1/81/050/00079/AM17/

RLA Fllc

103/95/040/00589/ANl16/

RLA File

103/95/040/00685/AM16/

bLciti6n:ヽこ886idea to ratifb7 the nOrms for the above AA as
their UO NO.12/49/2016-TSW/72 dated 14.06.2016 as under:

LD留溜配総i鰤:I鵠麗tttittgttr°
f expon hems江 割。NQ l Ю5 un“ r thc
)er cnc10Sed Annexure.

Wirc Rod may be aHoヽ VCd as           l・ 01

2&3.
ium lngot may be aHoヽ Ved as           l.01

1乙島 :Lnd(crOSJhkttle)may be JЮ
Wed aS

壼ir,《ξ::洲。wed as l.05 Kgゝ /Kg.contem
I Plasticizcr may be a‖ oヽVed as   l.05 Kgs./Kg.

lnised Steel Wire  may be aHowed as     l.02
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Kgs./Kg. content in the export items at Sl. No. 1 & 2.

RA may take suitable consequential action accordingly.

Case No.:14/6/81-ALC2/2016  Party Namc:POLYCAB WIRES
PVT.LTD.

Meet No/Date:6/8卜      status::
IALC2/2016          DeFerred

'14.06.2016

1Lic.No/Date:0310802108  Defer Datc:
129.012016              26.07.2016

DIPP for comments.NC decided to

HQ File

73 :01/81/050/00080/AM17/

HQ File

74 :01/81/050/00081/AM17/

HQ File

RLA Filc
:03/95/040/00534/AM16/

RLA File

:03/95/040/00794/AM16/

RLA Filc

IMeet No/Date:6/81-
IALC2/2016
11406.2016

1Lic.No/Date:0310802110

129.01.2016

DIPP for comments. NC

Decision : NC obscrved that case has been referrcd tO

、vait fbr their cornrrlents and dcfer the case.

Thc case stands Deferred to 26.07.2016.

Case No.:15/6/81-ALC2/2016  Party Name:POLYCAB WIRES
PVT.LTD.

Status::
Deferred

Defer Date:
26.07.2016

decided toDecision :NC observed that casc has been referred tO

wait fortheir comments and deferthe case.

The case stands Deferred t0 26.07.2016.

Case No.:17/`/81-ALC2/2016  Party Namc:POLYCAB WIRES
PVT.LTD

,, :0li8l/050/00083/AMl7/ :03/95t040/O0835tAMt6/

Decision : NC observed that case has been referred
wait for their comments and defer the case.

l'he case stands Deferred to 26.07.2016.

Case No.:16/6/81-ALC2/2016  Party Name:POLYCABヽ VIRES
PVT LTD.

HQ Filc RLA Filc
:01/81/050/00082/AM17/       :o3/95/040/00871/AM16/

Decision : NC observed that case has been referred tO

、vait for their comments and defer thc case.

Thc case stands Defcrred t0 26.07.2016。

77 Casc No。
:2/3/81-ALC2/2016

to DIPP for comments. NC decided to

IMeet No/Datc:6/81-

ALC2/2016

IMeet No/Datc:6/81‐

IALC2/2016

114.06.2016

1Lic.No/Date:0310802367
109.02.2016

Status::

IDeferred

Dcfcr Datc:

26.072016

Status::
Deferred

:、 1・ )

Party Name:PLANSEE INDIA  ,Meet No/Datc:6/8ト
HIGH PERFORMANCE     IALC2/2016

14.06.2016

Lic.No/Date:0310802548  Defcr Datc:

‐1202.2016              126.07.2016

DIPP for cOmments.NC decided to

Status:
Deferred
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Decision : NC observed that hard copy of the application is not received inspite of reminder.

NC again decided to remind RA concerned to send two set of application alongwith necessary

document for consideration by Norms Committee and defer the case.

Mcet No/Date:6/81‐

ALC2/2016
14.06.2016

He File 'RLA Fil. 'Lic.No/Date:3410041929 Defer Date:

:01)81/050/00 543tAMlo :341241040100288/AMl6/ 29.02.2016 26'07 '2016

,78 Decision : NC observed that hard copy of the application not received. NC again decided to

concerned RA to provide the hard copy of the application alongwith documents for

examination of the case.

The case stands deferred to 27 .06.2016.

The case stands deferred to 27.06.2016.

Case No.:1/25/81-ALC2/2015  Party Name:APAR
NDUSTRIES LIMITED

Case No.:7/6/81‐ ALC2/2016   Party Name:FC1 0EN
ICONNECTORS LIMITED

Mcet No/Date:6/81¨

ALC2/2016
14.062016

Lic.No/Date:1010059417  Dcfer Datc:

29.022016               26.07.2016

DeitY for comments.NC decided to

Status:
Deferred

Lic.No/Date:1310048145  Defer Date:

01.032016              26.07.2016

Meet No/Date:6/81-

ALC2/2016
14.06.2016

Lic No/Datc:0310802948

Approved

HQ File

:01/81/050/00033/AM17/

HQ File

:01/81/050/00073/AM17/

IHQ File

:01/81/050/00544/AM16/

MATERIALS PVT LTD

RLA Filc
:07/24/040/00332/AM16/

IRLA File

110/24/040/00108/AM16/

‐RLA Flle
:13/24/040/00043/Aヽ 416/

Party Name:GRAPHITE&
CARBON INDUSTRIES
(lNDIA)PRIVATE LTD.,

RLA File

114.06.2016              .

ILic.No/Date:0710109404  1Defer Datc:
16022016 26072016

Status:
Deferred

Status::
Defe rred

79

Decision : NC observed that case has been referred to

wait for their comments and defer the case'

The case stands Deferred to26-07.2016.

Case No。 :2/25/81¨ALC2/2015  Party Name:GRAVITA INDIA Meet No/Datc:6/81-‐ALC2/20161LTD
14.06.2016

80 Decision : NC observed that hard copy of the application not received. NC again decided-to

concerned RA to provide the hard 
"opy 

of ihe application alongwith documents for

examination of the case.

The case stands deferred to 27 .06.2016.

‐
case No.:9/6/81-ALC2/201`

81順
TFrJl_:二 _ 偽 寺 襲 "ハ P

i   l    '■ 1

.メ、″らおい:

22



:01/81/050/00075/AM17/ :03/94/040/00975/AM16/ 01.03.2016

Decision : NC decided to ratify the norms for the above AA on repeat basis as per their
Advance Authorization No. 0310796420 dated 04.06.2015 ratified in meeting No.25l81 dated
2210312016 as per DIPP comments vide their UO No.l2l49l20l6-TlW-81 dated 14.06.2016 as
under:

1,. Quantity of import item may be allowed as 1.439 Kgs./Kg. content in export items as

claimed by the firm.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00099/AM17/

HQ File

84 :01/81/050/00071/AM17/

Case No.:33/6/81¨ALC2/2016  Party Name:MAN INDUSTRIES

(INDIA)LTD.

IMeet No/Datc:6/81‐

‐ALC2/2016
14.06.2016

Lic No/Datc:0310803004  Defer Date:

0303.2016              26.072016

DIPP for comments.NC decided to

RLA Flle

:03/95/040/00922/AM16/

Status::
Deferred

Defer Date:

26.072016

decided to

Decision : NC observed that case has been referred to
wait for their comments and defer the case.

The case stands Deferred to 26.07.2016.

Case No.:6/6/81-ALC2/2016   Party Namc:FCI OEN

CONNECTORS LIMITED

HQ「 ilC RLA Filc

83 :01/81/050/00072/AM17/       :10/24/040/00111/AM16/

‐Decision :NC observed that casc has been referred

、vait for their cOmments and dcfer thc casc.

Thc case stands Dcferred t0 26.07.2016.

Case No.:5/6/81‐ ALC2/2016   Party Name:BIL ENERGY
SYSTEMS LIMITED

Mect No/Datc:6/81-
IALC2/2016
‐14.06.2016

.Lic.No/Date:1010059426

104.03.2016

to DeitY for comments.NC

Case No.:24/6/81-ALC2/2016

HQ File
:01/81/050/00090/AM17/

Decision:NC observed

RLA Flle
:03/94/040/00992/AM16/

Party Name:POLYCAB WIRES
PVT.LTD.

RLA File
:03/95/040/00957/AM16/

case has been referred to

Mcct No/Date:6/8ト
IALC2/2016

14.062016

1Lic No/Date:0310803156
08.03.2016

Meet No/Date:6/81-

IALC2/2016
.14.06.2016

1Lic.No/Date:0310803158

108.032016

DIPP for comments.NC

Status::
Deferred

Decision : NC observed that case referred to DIPP for comments relates to MoS.
to forward the same to MoS comments and defer the case.

The case stands Deferred to 26.07.2016.

Defcr Date:

26.072016

NC dccidcd

Status::
Deferred

Defer Date:
26.07.20t6

decided tothat
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'HQ File

861:01/81/050/00091/AM17/

wait for their comments and defer the case.

The case stands Deferred to26.07.2016.

Case No.:25/6/81¨ALC2/2016  Party Name:POLYCAB WIRES
PVT.LTD

‐
RLA Filc
:03/95/040/00968/AM16/

IDecision :NC observed that case has been referred to

wait for their comments and deferthe case.

The case stands Deferred to 26.07.2016.

ICase No.:2/6/81‐ ALC2/2016   Party Name:APAR
INDUSTRIES LlMITED

HQ File RLA File

:01/81/050/00068/AM17/       :03/94/040/01003/AM16/

Decision : NC decided to send a deflciency letter
112/49/2016-T/W― /87 dated 14.06.2016 as under:

.The case stands deferred to 26.07.2016.

ICase No.:4/6/81-ALC2/2016   1Party Name:ASSOCIATED
‐CABLES PVT.LTD.

Lic.No/Date1031 0803293  Defer Date:

14.03.2016              126.072016

to company as per DIPP UO No.

Meet No/Datc:6/81‐

ALC2/2016
14.06.2016

Lic.No/Date10310803238

11.03.2016

DIPP for comments.NC

Status::

Deferred

lDcfcr Date:

‐26.07.2016

decided to

1871    1.

2.

4.

Mcct No/Datc:6/81-

ALC2/2016
14.062016

‐Mcct No/Date:6/8ト

IALC2/2016
14.06.2016

1Lic.No/Date:0310803371
‐16.03.2016

to DIPP for comments.NC

HQ File

:01/81/050/00070/AM17/

HQ File

:01/81/050/00078/AM17/

RLA Filc
103/94/040/00988/AM16/

RLA File
:03/95/040/00978/AM16/

Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram ofthe cable/ Buyers data sheet.

Total Net weights of each cable including the net weights of all inputs (imported as well

indigenous, except packing materials)
Material balancing viz. net content of each imported and indigenous input, export product

wise.
Total requirement of each raw material, export product wise, in a tabular form

Status::
Deferred

Status::

Deferred

Defcr Datc:

26.07.2016

decided toDecision : NC observed that case has been referred

wait for their comments and defer the case.

The case stands Deferred to 26.07.2016.

‐Case No.:12/`/81‐ALC2/201`  Party Name:POLYCAB WIRES
‐                     IPVT.LTD.

IMcet No/Datc:6/81‐

IALC2/2016
14.062016

.Lic.No/Datc:0310803418
11703.2016

Status::

Deferred

Defer Datc:

2607.2016

lrad●
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Decision : NC observed that case has been referred to DIPP for comments. However, DIPP
representative present in the meeting informed that application not received. NC decided to
forward the copy of the application to DIPP comments and defer the case.

The case stands Deferred to 26.07.2016.

Case No.:1/6/81-ALC2/2016   Party Namc:A‐ l FENCE
PRODUCTS CO.PVT.LTD.

90

HQ Filc

:O1/81/050/00067/AM17/

HQ File

92 :O1/81/050/00076/AM17/

誅

覇し3

"
" 黎
udy.

RLA File

:03/94/040/01028/AM16/

RLA Filc

:03/94/040/01111/AM16/

Lic.No/Date:0310803436  1Defer Date:

118.03.2016              126.07.2016  .

as per w面 tten comments DIPP vide their

IMcct No/Date:6/8ト

IALC2/2016
114.06.2016

IMeet No/Date:6/8ト

IALC2/2016
114.06.2016

1Lic No/Date:1010059434

121 03.2016

DeltY for comments.NC

Decision : NC decided to send a deficiency letter to firm
UO No. 1214912016-TSW/90 dated 14.06.2016 as under :

The case stands deferred to 26.07.2016.

Case No.:8/6/81‐ ALC2/2016   Party Name:FC1 0EN
CONNECTORS LIMITED

HQ File RLA Filc
:01/81/050/00074/AM17/       :10/24/040/00118/AM16/

Decision :NC observed that case has been referred to

wait for their comments and defcr the case.

´
「 hc case stands Deferrcd to 26.07.2016.

Case No.:10/6/81¨ALC2/2016  Party Name:JAY BHAWANI
METAL INDUSTRIES

Status::
Deferred

'Status::
Deferred

Defer Date:
26.07.2016

decided to

１

２

３

Quantity of Wire Mesh Box(export item) in Nos. also in addition to its weight.
Size of Wire Mesh Box(export item).
Information in respect of Sl. No. 3, 5 & I 1 of Standard Deficiency Format.

91

Mcct No/Date:6/8ト
・ALC2/2016
■4.062016

1Lic.No/Date:0310803712
101.042016

DIPP for comments.NC

ｄ一Ｓｔａｔｕｓ‥‥̈
Dcfcr Datc:

26.07.2016

decided tolDecision : NC observed that case has been referred to
wait for their comments and defer the case.

The case stands Deferred to 26.07.2016.

Case No.:11/6/81-ALC2/2016  Party Name:POLYCAB WIRES Mcet No/Date:6/8ト
PVT.LTD               IALC2/2016

:14.06.2016

HQ Filc               RLA Fllc
:01/81/050/00077/AM17/        :03/95/040/00003/A～ 117/

Decision:NC observed that case has been referred to

Status::
Deferred

ILic No/Date:0310803854  1Defer Date:
07042016              26.07.2016

DIPP for comments.Howevcr,DIPP‐

′pe
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representative present in the meeting informed that application not received. NC decided
forward the copy of the application to DIPP comments and defer the case.

HQ File

94‐
:01/81/050/00032/AM17/

The case stands Deferred to 26.07.2016.

Case No.:l/3181-ALC2/2016 ParlyName:MAHENDRA
rlNpustRtps

Meet No/Date:6/81‐

ALC2/2016
14.06.2016

Lic.No/Date:0710109649  Defer Date:

13.04.2016              26.072016

received.NC decidcd tO send a

RLA File

:07/24/040/00013/AM17/

Sta t us:
Defcrrcd

Status::

Deferrcd

Defer Datc:

2607.2016

decided to

95

‐Decision:NC observed that copy ofthe applicatiOn not

rerllindertO RA concerned and deferthe case.

The case stands deferred t0 26.07.2016.

Case No.:35/6/81¨ALC2/2016  Party Namc:PRABHA
ENGINEERING PVT.LTD.

HQ File               RLA Filc
:01/81/050/00101/AM17/       :03/95/040/00990/AM16/

Decision : NC observed that case has been referred
wait for their comments and defer the case.

The case stands Deferred to 26.07.2016.

Case No.:32/6/81-ALC2/2016  1Party Name:KALPANA
‐INTERNAT10NAL

IMeet No/Datc:6/8ト

ALC2/2016
14.06.2016

Lic.No/Date:0610038373

29.04.2016

to DIPP for comments.NC

Meet No/Date:6/81‐

ALC2/2016
14.06.2016

Lic.No/Datc:0310803991

15.04.2016

DIPP for comments.NC

96

IHQ File
:01/81/050/00098/AM17/

HQ Filc

:01/81/050/00100/AM17/

RLA File
:06/24/040/00005/AM17/

RLA Fllc
:03/95/040/00077/AM17/

‐Status::

Deferrcd

Defer Datc:

2607.2016

decided toDecision :NC observed that case has been referred

wait for their comments and defer the case.

The case stands Deferred t0 26.07.2016.

Case No.:34/6/81-ALC2/201`  Party Name:MAYFAIR
INTERNAT10NAL

Meet No/Date:6/8ト

ALC2/2016
114.06.2016

Lic.No/Date:0310804363

03.05.2016

to DIPP for cOmments.NC

Status::
Deferred

Defer Date:
26.07.2016

decided toDecision : NC observed that case has been referred
wait for their comments and defer the case.

The case stands Deferred to26.07.2016.

ムい1
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HQ File

CONNECTORS LIMITED

RLA File
:O1/81/050/00097/AM17/       :lo/24/040/00007/AM17/

Decision :NC observed that case has been referred to

、vait fbr thcir cornrllents and defer the case.

The case stands Dctrrcd t0 26.07.2016.

ALC2/2016
14.06.2016

.Lic.No/Date:1010059476

11.05.2016

DcltY for comments.NC

Deferred

Defer Date:

26.07.2016

decided to

Omine Agenda for Meeting No.06/81 dated 14.06.2016

Case No.AR-188 M/s. Sakshi Impex, Ludhiana.
Meeting No.06/81 F.No.01/81/162/706/AM13/PRC/DES― II
Dated:-14.06.2016 Noida SEZ F■ e No.12-398/2007100%EOU/
Subjecl- Fixation of SION under 100%EOU.

Decision ; NC observed that case reply of the firm has been referred to C&PC for
comments. NC decided to wait for their comments and defer the case.

The case stands Deferred to 26.07.2016.

Case No.AR-189 M/S.Crompton_9reaves Lmuted.
Meeting No. 06181 蜘 86/050/000217/AM02/DE,H
Dated:-14.06.2016 RA File No.03/24/042/00104/AM02
Subject- Modification of

authorization No.
ratified NorIIIs

0310114303 dated

in respect

13.12.2001.

of Advance

Decision : NC observed that case has been referred to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands Deferred to 26.07 .2016.

Case No.AR-190 M/s. Leitwind Shriram Manufacturing Ltd.
Meeting No.06/81 Do.01/81/50/194/AM14/DES.Ⅱ
Datedi-14.06.2016

…

4/24/040/00071/AM14
SubjecL- Amendment/Modification of norms in respect of Advance

Au thorization No. 0 41,01 47 9 61 dated 15.07 .2079.
Decision : NC observed that case reply of the firm has been refei.ed to DHI fo.
comments. NC decided to wait for their comments and defer the case.

The case stands Deferred to 26.92 .2016.

Case No.AR-191 M/s. Crompton Greaves Limited.
Meeting No.06/81 F.No.01/86/050/gQ。 323/AM14
Datedi-14.06.2016 RA File No. $/9a/040/00758/AM13
Subject- Modification of ratified Norms in respect

authorization No. 03107 49939 dated 17 .09.2012.
of Advance

Decision : NC observed that case reply of the firm has b"en ,eferr.d to DI-ll f*
御 27
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ir comments and defer the case'

The case standS Deferred t0 26.07.201q

M/s.Kotsons PVt.Limi壁case No.AR-192

…

1/050Meeting No.06/81
RA File No.06 040/00032/AMllDated:-14.06.2016
Ratification of .or@vance Authorization No.

0610035619 dated 26 12.2013.

Decision :NC obserVed that case reply of the flrm has been r('ferred to E)HI

comments. NC decided to wait for their comments and defer the case'

The case stands Deferre{q ]6.97'2Qlt[,

tvt/ " 
pr".lsion Electronics Limitedcase No.AR-193

FoNo.01/81/50/00087/型No.06/81
RA FtE No^0524l 049 / 0002e/ AM13

Dated:-14.06.2016
i uthorization No'

0510323261 dated 26製
ts.NC decided

to wait for their comments and defer the case'

The case stands Deferred to 26.07 '2016'

M/S.V対五i Electicals Limitedcase No.AR-194
F.No.01/81/050/00446/AM09:Meeting No. 06/81
RA Ftle r\Io,. oelz /049/oor3/.AMoeDated:-14.06.2016

ζ  in respect  of

advance authOrizatlon■ o.0910035596 dated 08.10.2008. .. .

ffiat case has been referred t" DHI fot comments. NC decided to

wait for their comments and defer the case'

The case stands Deferred to 26'07'2016'

M/s.Trident To01s Llmitdcase No.AR-195
r.No. ot/ a1' / 050 / 00270 / AM1'4 /
RA File Nt 03 / 95 / 040 / 002531A\/t1'!Dated:-14.06.2016

of advance authorization no'

0310743492 dated 30.07.2013.
ヽ~。・~ヽ Iハ ^L^^_.デfi予ザiF記言薫

=話
肩高薫覇T画面画面≡再百万品mcnts.NC decided

Decision i NC obserVed that casc has been referred to MSN

to wait for their comments and defer the case'

The case stands Deferre{q 2qQ!201t!.

三Case No.AR-196
Meeting No;06/81
′rt髪質し

♂くプ　。
．
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Dated:-14.062016

:撫 誌凛∬ri蕊蕊〒
蔦蔵高面頚面高面 F雨

Decision : NC decided
vide UO No.3( 128)/15-TSW(B) dated 25.05 .2016.

RA may take suitable consequential action accordingly.

Case No. AR-797
Meeting No. 06181 F.No.01/81/050/00197/AM12
Dated:-14.06.2016 RA Fite No. 09124 /040/00124/ AM1

Modification/a
a4yqnce a,rthoriza;on no. oqroo+2284 drr:; ff0u.'lorilto"tt 

o'
Decision rNC ob.".
wait for their comments and defer the case.

'fhe case stands Defemed to 26.07.2016.

NC decided tO

Case No. AR- 198 M/S.MC Com lndustries(India Private Limited
¨ i雨 F.No.o1/81/o5o/00474/AM13
Dated:- 14.06.2016

DecisiOn:NC Obscrved that case has been referred tO MsME

to wait fOrtheir cOmments and dcferthe case. fo. co, m 
",lGlM? ec i d"d

J'he case stands Deferred to 26.07.2016.

Case No. AR- 199

\!""tiog No. 06181 F.No. orl srl 050/bo0z-lv[a
Dated:- 14.06.2076

Decision r NC ob
to wait for their comments and defer the case.

The case stands Defemed to 26.07.2016.

Case No. AIt- 204 M/s. B.R. t"a"rt [ifi-it"a
唖 ng No.o6/81
Dated:- 74.06.2076

Decision , NC obr"
wait for their comments and defer the case.

l'he case stands Deferred to 26.07 .2016.

to DHI for commenti NE aE"ia"a tn

Electricals Limited



case No.AL翌里

RLA Filei 03. 94/040/00145/AM16Drt"d,- 1.4.06201'6

"f "d.rrt"" 
authorization no'

Rrttit "ho" 
.f norms in resPect

0310796351 dated 01.06.2015. t" MSME fo, ."t'ments' NCn referred

;J;;;1" wait for their comments and defer the case'

Thc caSe standS Deferred t0 26.07.2016.

case No.AR-202

Dated:一互4.06.2016 of advancein  reSpect

authorizatiOn no.0510270349 dated ll.08.2010.=

De:麗
=石

百戸「雨RII豆死驀薯ギ[:‖llliffi肯
#:Fttti¥Fttit予二まitき竃5i:声可ITπ更蔓石

=E百

五五「可ヽC decided

defer the caSe.

Thecasett@

Date:01.07.2016

PlacellNew Delhi (Baljit Singh)

Deputy Director deneral Foreign Trade

qadtrr fHul gal-rtr slt;c;ri
sq qrrrRqlrq' E<=i F-"l-i=.

Ocpury Otr*tor Oan.r.l ol Fo"lgn Tt'd'
Eqsr qrqrs qlrltr-<lrr6j- .

OlrGtorata Oanarel gt Forclgn Tr'o'
rrrFrw furrql oePtt. of commerce

q$r(t qgqtlrr/Govt' of lndla

.,or*ffiiftffi'""
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AA No 0210205966 dtd 00 07 15 of W3 M● ta:Eng!noellngよ T7eatmont Dat● :

Co.pvt:td
F「om:

accounts@metCO in,「 abin metco@gma‖ COm
nc2 dgn@nt h

------18--
/+-oe '2o'6

Sir

Tho following points need furlher darifcation

Per unit weight of export product lf there are 2-3 difsrent types hen per unit weight of aach typo to be menlion€d.

Gross weight ofeach ltam rsquirsd and net weight ofthat itsm in oxport product

3' weiSht of each of thc imported and indigenous input, separarely for @h producl for thc pupose of r16t€rial balancing. Net wEight
(Gross weight minus wasbgc) fot cach inportcd and indigenous input in lha cxpon product may bc inclicatcd. Nct wcight atotrg wi6l
details of otho imported input to be used in ftc resultant product and sought to be irnponed,/procued fiom sources olh€f tha,, thc ticensc,
ifany, may also bc indicated.

4 Dctailcd cslqrlation as b how thc qualtity of raw tnalerial proposcd for import has bcen arrived at, including fte ,,,et weight ofcompon€nb to be Eanuf'ctured out of th€se imported materials, wastages claimed 8t each stage of manufacturing with conplaejustification aod support€d by documeotary evide.rce/drawing
Rogards

K.S.Sodhi

AD.ME

嵯
ギ11FiT:Tl,1,

｀
         .   、′●r.い .

Sublect

To:

Cc:

06/10/1605:44 PM

Kanwdhdor sOdhく kanwalndo「 sodh@nに ln>
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(〕 OVI〕 RNMI]NT OI「 INDIA
MINIS′ I｀RY 01rcOMヽ 41]RCI〕 ANDINDUS′ I｀RY

l)l〕 PAR′ 1｀ MIうNT Olr COMMERCIt
O「 FICIう OF JOINT DIRI〕CTOR(〕 l]NI〕 RAI´ OIF IFORI〕 1(〕 N′ l｀RADI]
110-Hl,PARSVAN′ I｀ H PI′ AZA,Dl]Iン HI ROAD,MORADABAD-244001

II No.29/24/40/3/Aヽ 412/

1().

1/`「)ちk

'l'hc [)ircctor (]cncral o['Iiorcign 'l radc,
t,dyog Ilhawan,
\c* I)clhi

(Kincl attcntion : Shri Vinocl Kash1.ap. I:'l'lX) (l)l:S-ll)

Sub.ject: I"ixation of Norms for Adr,. Authorization No.291001s775
c|t.13.12.2011 in rcspcct of M/s Paramount l)xport.

Sir.

Kindly rc{br to your tnail datcd 14.6.2016 on thc sLrbjcct mcntionccl abovc.
In this corrtcxt it is informccl that Aclvancc Auhorization No.2910015775
dt.13.12.20lr1 issucd to M/s l)ararnount Irxport, MoradabacJ on net to net basis with
accountabi I i11, citnci it iorr.

Yours laithfully,

(TI〕

ドOIti](〕 IN′ 1｀ RAI)E DI]VI]IノOPMl]NT OFFICI]R
I「 ()It.I′ 1‐ .I)IRIう (〕 TOR Gl〕 NIう RAI′ OF IrORI]GIN′ I｀RADE
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

lη

′Ч―oこ -2●′
`

NC Meeting dated 1410612016 - Case No.22116181 (M/s L & T Hydocarbon Engineering
Limited ) (Advance Authorization No. 34f 0041368 dated 10.07.2015)

Reply submitted by the firm vide their letter dated 02.05.2016 has been perused
which is not complete and they may be asked to submit the following information:

l. Information in respect of Sl. No. 4, 5 &, ll of Standard Deficiency Format.
2. Detailed calculations/basis for the quantities of import items at Sl. No. 4

to 9, supported by coating/lining thicknesses and coating/lining areas in
the export product and wastages claimed at each stage of manufacture.

3. Size of one roll for import items at Sl. No. 8 & 10.

Norms committee may take a view

-/ -/ -- --/?- rw/6ll(
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
E)IPP No.12/49/2016-TSW/19 datcd 14/06/2016

u詣か 瀞
お
r'
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Department of Industrial Policy & Promotion
(rsw) ir+-" e -2ot6

NC Meeting dated 1410612016- Case No. 19/16/81 (M/s Cords Cable Industries Limited)
(Advance Authorization No. 0510395223 dated 06.08.2015)

Advance Authorisation may be ratified as under:

1. Word "Un-armd" may be deleted from the description of export items from
Sl. No.l to 15.

2. Quantity of import item at Sl .No.l i.e. Copper Wire Rod(continuous cast 8 mm)
may be allowed as 1.01 Kgs/Kg. content in the export products from Sl. No. 1 to
15.

3. Quantity of import item at Sl. No.2 i.e. Nickel Alloy Wire may be allowed as
I .0 1 Kgs./Kg. content in the export products from Sl. No. I 3 to I 5.

4. Quantity of import item at Sl. No. 3 i.e. PVC Resin may be allowed as
1.05 Kgs./Kg. content in the export products from Sl. No. I to 15.

5. Quantity of import item at Sl. No.4 i.e. Plasticiser may be allowed as
1.05 Kgs./Kg. content in the export products from Sl. No. 1 to 15.

Norms committee may take a view

Norms Committee II
DIPP No.l2l49l20l6-TSWl24 dated t4 106t2016

Ct●卜葛L●■′0(
otv-^4

+''' 2
(s.K.Jain) 

lYr6/16

Development Officer

\H
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#6,"
Ministry of Heavy Industries & public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Seam Industries Ltd for ratification
of norms of AA no 0310798367 dt 21-08-15

DES-II, DGFT may kindly refer to the above mentioned AA ofM/S Seam Industries Ltd. The Applicant has applied for
ratification of norms as per details.

Export
Fabrication of Casing and Girder parts of ESp Hopper lining
Nozzle Access Walk Way Internal platform etc. _ 1322 MT

Import
The firm has sought import of HR plate of different grade and
thickn-e_ss-( 19 items) The total weight of Imported pla[es comesto 1363.5 MT. The firm has sought 3olo wastage on Steel plates.
3o/o wastage is reasonable on Fabrication- work. We maytherefore recommend import of HR Steel plate @ f.03 kglkgcontent in the export product being less than C_1647.

―ゝ
―

Development i5ayak
17-lffiCerD5-16

This issues with the approval of IA(KKT).

DGFT,FTDO.DES‐ II
Deptt.Of HI′ uo No3(44)/16‐ TSW(B)     dated

‐
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NC Meeting dated 1410612016 - Case No. 36/16/81 (M/s R. R. Kabel Limited) (Advance
Authorization No. 0310798899 dated 15.09.2015)

Advance Authorisation mav be ratified as under:

1. Following words may be suffixed with the description ofexport product
"lC x 1.5 Sq. mm- Quantity 2200 Kms. (45760 Kgs.),

lC x 2.5 Sq. mm- Quantity 5100 I(ms. (164220 Kgs.),
lC x 4 Sq. mm- Quantity 3200 Kms. (149120 Kgs.),
1C x 6 Sq. mm- Quantity 3500 Kms. (232050 Kgs.),
lC x 10 Sq. mm- Quantity 400 Kms. (44120 Kgs.) &
lC x 16 Sq. mm- Quantity 200 Kms. (32580 Kgs.)"

2. Voltage rating of " 1 100 Volts" may be specified with the export items.
3. Quantity of import item at Sl. No. 1 may be allowed as 481265 Kgs. as

1.01 Kgs./Kg. content in the export products.
4. Quantities of import items at Sl. No.2 & 3 may be allowed as applied for

i.e. 190627.5 Kgs. and 10290 Kgs. respectively as 1.05 Kgs./Kg. content in
the export products.

Norms committee may take a view

.,,
′` I`l(`

(S. K. Jain)
Development Officer

Norms Committee II
DIPP No.l2l49l2016-T5W36 dated

Department of Industrial Policy & Promotion
(rsw)

14/06/2016

..4写 |._1,1
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Department of lndustrial Policy&Promotion

(TSV/)

37
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NC Meeting dated 1410612016- Case No. 38i16/81 (M/s R. R. Kabel Limited) (Advance
Authorization No. 0310798900 dated 15.09.2015)

Advance Authorisation may be ratified as under:

I . Following words may be suffixed with the description of export product
"lC x 1.5 Sq. mm- Quantity 624.5 Kms. (13177 Kgs.),

lC x 2.5 Sq. mm- Quantity 2300 Kms. (74980 Kgs.),
lC x 4 Sq. mm- Quantity 950 Kms. (44745 Kgs.),
lC x 6 Sq. mm- Quantity 120 Kms. (8040 Kgs.),
lC x 10 Sq. mm- Quantity 75 Kms. (8362 Kgs.) &
1C x 16 Sq. mm- Quantity 30 Kms. (4923 Kgs.)"

2. Voltage rating of "1100 Volts" may be specified with the export items.
3. Quantity of import item at Sl. No. I may be allowed as 105099 Kgs. as

I .01 Kgs./Kg. content in the export products.
4. Quantities of import items at Sl. No. 2 & 3 may be allowed as applied for

i.e. 50000 Kgs. and 2677 .29 Kgs. respectively as 1.05 Kgs./Kg. content in
the export products.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No 12/49/2016-TSW/37  dated 14/06/2016

:.  :・ ～ '・ '・
・ .

亀 ittHξ
Development Officer

ぃ」ご辱塁……
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Department of Heavy lndustry

SubieCt:RatificatiOn Of AA NO.11loo28166′ BHEL Bhopa:

EP:

1.  315MVA 400KV 3ph Auto Transforrner′

2, looMVA 400KV 3ph Auto TransfOrmer′

3。  125MVAR 400KV Shunt Reactor.

inputs:

For EPl as per C-155

For EP2 as per c-159

For EP3′ fo‖Owing:

Dy DGFT′ DES― |!

TSVVB:3/42/2016 DATED 14/6/2016

`

lndustrial Advisor

1,.OtKg/kg content in Ep

1.05Kg/kg content in Ep

Item 3,5 to 7 are net to net *ith

_る 8´
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1410612016- Case No. 32119/81 (M/s Cords
(Advance Authorization No. 0510395912 dated 14.10.2015)

Advance Authorisation may be ratif,red as under:

Norms Committee Ⅱ
DIPP No.12/49/2016-TSW/45 dated 14/06/2016

45
/4´ク
`‐

2夕省

Cable Industries Limited)

l. Quantities of export items from Sl. No. I to 22 may also be specified as under in
addition to their weights.

Sl.

No.
Quantity

(KMS)
Ｓ‐
．
Ｎ。

Quantity
(KMS)

Sl.

No.
Quantity
(KMS)

Ｓ‐
．
Ｎ。

Quantity

(KMS)
1 13.96 7 31.99 13 38.99 19 2.15
つ
４ 7 8 14 12.8 20 2.45
3 1.4 9 0.15 15 53.5 21 2.5
4 29.01 10 0.15 16 12.4 22 4.55
5 1.4 1.25 17 3.5

6 40 12 9,31 18 2.65

2. Quantity of import item at Sl .No.l i.e. Copper Wire Rod(continuous cast 8 mm)
may be allowed as 1.01 Kgs/Kg. content in the export products from Sl. No. I to
22.

3. Quantity of import item at Sl. No. 2 i.e. PVC Resin may be allowed as
1.05 Kgs./Kg. content in the export products from Sl. No. 1 to 22.

4. Quantity of import item at Sl. No. 3 i.e. Plasticiser may be allowed as
1.05 Kgs./Kg. content in the export products from Sl. No. I to 22.

5. Quantity of import item at Sl. No. 4 i.e. Steel Armouring Wire may be allowed
as 1.02 Kgs./Kg. content in the export products from Sl. No. I to 22.

6. Quantity of import item at Sl. No. 5 i.e. Nickel Alloy Wire may be allowed as
1.01 Kgs./Kg. content in the export product from Sl. No. 13.

Norms committee may take a view

,/ -r'-
(S.K.Jain) ()

Development Officer

い
It-:i< t7rtrr"v i6=a1-r

V::. l', ) ...r-;...i 1i? l..i -l I r /.'1 I'
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DepartIIlent of lndustrial Policy“■Promotion

(TSW)

NC IⅥeeting dated 14/06/2016… Case No.29/6/81(M/s Ro R.Kabel Limited)(Advance
Authorization No.0310801720 dated 12。 01.2016)

Firm may be asked to submit the following information:

`0″ 夕́
`‐

2αぢ

Voltage rating of cables.
Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.
Total requirement of each raw material, export product wise, in a tabular form

Norms committee mav take a view

１

２

3.

4.

5.

6.

-/ 4 v-L-

(S.K.Jain)
Development Officer

ち

Norms Colllmittee II

DIPP No.12/49/2016¨ TSW/60 datcd 14/06/2016

γ ~  /・
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Government of lndia
Ministry of Steel
Technical Wing

subject: Ratification of Advance Authorization No 0310799699 daled 27.,10.2015- M/s
Steel Coated Products Limited, Mumbai.

DGFT may refer to their uo No 01/81/50/ 387 iAM-16/DES-2/69 dated 22.12.201s for
ratification of above mentioned Advance Authorization of M/s JSW steel coated
Products Limited was forwarded to Ministry of steel for ratification of the above
mentioned Advance Authorization.

ln the above connection, it may be noted that Ministry of steel vide Uo of even No
dated 30.12.2015 had requested DGFT to ask the appricant for furnishing the breakup
of thicknesses to be exported and quantity thereof and calculation of quantity of import
items strictly as per SloN under the aforesaid M. DGFT vide their Uo note dated
28.04.2016 informed Ministry of Steel about the detail of the quantity, thicknesses and
coating weights to be exported under the aforesaid licence.

It may be noted that the export product is covered under SloN c 2034 ofHandbook of Procedures Vor-il. The quantity of Zinc srab/rngots, Aluminum-siricon
Alloy slab/tngots has been carcurated ai per Engineering Tabre-No i r. ir," qrrntitv orHot Rolled Alloy steel Sheets/strips/wide coirs-of Lrevant grade has been allowedbased on content basis as per sroN c 20g4. The quantity-of items of -port I o"allowed under the aforesaid AA has been carcurated for per tonne of export iioauct inthe Excel sheets enclosed herewith for further n"""aa"n/action. ffifrl?

(S.Ktsh-arn;sEi)
Deputy lndustrial Adviser

ス 面 Ⅵmd Kash"R目 ∞ 河 ■ Ш pg Bhaw飢 隆 w Delh

Ministry Of steei U o No 2(26)/2015-TD dated i3o6 2016

―有|´
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`FlιSi No Advanced
AuthorisaUon

No. & Date

Description of ltem of Export Quan■ty

of ExpOrt

MT

Thickness

(MM)
Zinc

Coating in
(gms/m2)

1崎:酬::;T
different

thickness&
cOaung c:ass Of

the export

』鶏押‖

Quantity of tnpuip- toniGffil6iuE
Zinc (Kg) Hot Rolled

Alloy Steel
Sheets/

Strips/ Wide
Coils of
relevent

Rolling

M‖ :Rolls

(K9)

Ro‖ing

O‖ (Kg)
I Aluminium
Silicon

AI!oy_Siab′

ingots(Kg)

0799699
dated

27102015 1鸞鱗辟螺
22075000

3150000

5300000

025

026

Ю
一　
７０

5087

5087

2213

2213

1,061 13

1.061 13

125 035 2874

125 035 2874
275000

25000

100000

蜘一
一̈
〇４０
045

70

70

150

150

4390

3271

7042

60891

1910

1423

3063

26491

1,06892

1,08143

1,03927

125 035 2480

125

125

1848

035 3979

1.04992 125 035 3440

50000

5400000

75000

1775000

58500001

048

050

050

060

064

150

150

185

185

1501

5826

5585

6619

謝

2534

2429

2879

2482

1884

1,05287 125 035 3292

1,05556 125 3156

1.04400

1,05421

1,06958

125 035 3740

125

125

035

035

3224

2447

、
Ｎ
ｓ
ｉ
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・　″・卜一
一Ｙ」
りヽ‐・　
】
．一　
■一

ム

>

‐■

課





No.460H/43/2014-PC.II
Govemment oflndia

lヽinistry ofChemicals`と Fcrtilizcrs

Department ofChemicals&Pctrochemicals
~ノ
タ́ ゎ

`む=こRoom No.223,A Wing,
Shastri Bhawan,New Dclhi-110001

OFFICE MEMORANDIIM

Dated the 5th May,2016

Sub: Application from M/s. Bilcare Ltd. for the import of raw material against the
export of Coated Aluminium Foil (18 Micron to 30 Micron) - printed for issue of
advance Iicence (Licence No.3110065766 dated 24.11.2015) - reg

The undersigned is directed to refer to DGFT U.O. No. Oll8ll050/475lAM-16/DES-
2ll2l dated 05.02.2016 forwarded an application for issue of advance licence from M/s.
Bilcare Ltd. for the import of raw material against the export of Coated Aluminium Foil (18
Micron to 30 Micron) - printed for issue of advance licence (Licence No. 3110065766 dated
24.11.2015) and the following norns are recommended for the reference licence application:-

This has approval of the competent authority.

Joint lndustHal Adviser

Tcl:011‐ 23071442
Telefax:011-23071187
Email:omsharma(anic.in

Shri Vinod Kumar Kashyap,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
F ax: 23 0 6 2225 /23 0 6 I 6 t3

Name of Export ltem(s) ｎサ

郎

Ｑ

Ｋ

Name of import Item(s) Qtyo in
kgs.

Coated Aluminium Foil (18 Micron
to 30 Micron) - printed

l kg。 Ahminium Fon(18 Mtron tO
30 Micron)

1.05

_IЪ ―

Fr-i<.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1410612016- case No. 19/6/81 (M/s Polycab wires
(Advance Authorization No. 0310801984 dated 22.01.2016)
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Pvt.Limited)

2.

1.

Advance Authorisation may be ratified as under:

Description, sizes, quantities and net weight of export items at Sl. No. I to 3 under the
Advance Authorization may be specified as per enclosed Annexure.
Quantity of import item at Sl.No.l i.e. copper wire Rod may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. I to 3.
3.Quantity ofimportitem at Sl.No.2i.e.LDPE Compound(CrOSSlinkable)may be a1lowed

as l.05 kgs/kg cOntentin the expOrtitems at Sl.No.3.

4.Quantity of import itcm at Sl.No.3i.e.PVC Resin may be allowed as  l.o5Kgs./Kg.

contentin the expOrt products at Sl.No.lt0 3.

5.Quantity ofimport itcm at Sl.No.4i.eo PVC Plasticizer may be a110wed as l.o5Kgs./Kg.

contentin the expOrtitems at Sl.No. lt0 3.

6.Quantity of import item at Sl.No.5i.e.Galvanised Steel Wire may be a110wcd as
l.02 kgs/kg cOntentin the Exportitems at sl.No.3.

Norms committee may take a view
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Norms COmmittee Ⅱ
DIPP No.12/49/2016_TSw/64 dated 14/06/2016

(S.Ko Jain)
Development ofrlcer
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EXPOR丁 ITEM LIST
ADVANCE AUTHORISAT10N FILE NO.:03′ 95′040r00474′ AM16

ADVANCE AUTHORISAT10N NO.:0310801984 DT.22.01.2016

_3__
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Size & type Of Cables Qty(KMS)

Total Cable wt
(Meiric tons)

Copper Cond. PVC lnsuiated PVC Sheathed Unarmoured Cables 1'2 KV

3 Core X 2.5 Sq, MM

Copper Cond. PVC lnsulated Unarmoured Cables upto 750 V,

1 Core X 70 Sq. MM

1 Ccre X 16 Sq. MM

Copper Cond. XLPE lnsulated PVC Sheathed Armoured Qables 1.2 KV

3 Core X 10 Sq. MM

4 Core X 6 Sq. MM

3 Core X 16 Sq. MM

4 Core X 25 Sq. MM

4 Core X 50 Sq. MM

4 Core X 150 Sq. MM

4 Core X 240 Sq. MM

4 Core X 300 Sq. [4M
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0.825 0202
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22.574 50.273
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Department of Industrial Policy & Promotion
(TSVり

NC PIeeting dated 14/06/2016‐ Case No.21/6/81(Ms POlycab Wires Pvt.
(Advance AuthorizatiOn No。 0310801967 dated 22.01.2016)

`乙ノ今‐6←2)■も

Limited)

2.

Advance Authorisation may be ratified as under:

Description, sizes, quantities and net weight of export items at Sl. No. I to 5 under the
Advance Authorization may be specified as per enclosed Annexure.
Quantity of import item at Sl.No.l i.e. copper wire Rod may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 1 to 5.

3. Quantity of import item at Sl. No. 2 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1.05 kgs&g content in the export items at Sl. No- 2 to 4.4' Quantity of import item at Sl. No. 3 i.e. Semi Conducting Compound may be allowed as
1.05 kgs/kg content in the Export items at Sl. No. 2

5' Quantity of import item at Sl .No. 4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 3 & 4.

6' Quantity of import item at Sl. No. 5 i.e. PVC Plasti cizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 3 & 4.
Quantity of import item at Sl.No.6 i.e. copper Tape may be allowed as 1.01 Kgs./Kg.
content in the export items at Sl. No. 2.
Quantity of import item at Sl. No. 7 i.e. HDPE compound may be allowed as
1.05 Kgs./Kg. content in the Export items at Sl. No. l.

Norms committee may take a view

7.

8.

Norms Committee Ⅱ
DIPP No.12/49/2016-TSW/66 dated 14/06/2016
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(S.K.Jain)

Development Offlcer
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EXPORT ITEM LIST

安

ADVANCE AUHTORISAT10N FLE NO.03′ 95/040′00716/AM16

ADVANCE AUHTORISAT10N NO. 0310801967 DT.2201.2016
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Size & type Of Cables Qty(MTRS)
Toial { ::ble wt

{Metric tons)

1 C.pper C.rrductor HDPE lnsulated Twin Twisted Unarmoured Cables For 300 V. (Various Sizes)

2 Core X 20 AWG

2 core X 2o AWG 
8o'so3s.ooo 14s.b41

^ Copper Cond. Covered With Semi Conducting Compound XLPE lnsulated CU wire screenedz 
with CU Tape MDPE Sheathed Unarmoured Cables above 1.1 KV (Various Sizes)

1 core X 63.p sq. MM (33 KV) , ggg.00o 7.s12

3 Copper Cond. XLPE lnsulated PVC Sheathed Unarmoured Cables 1.2 kV. (Various Sizes)

1 core X 67'46 sq' MIr'l 
s6o.ooo i. :

4 Copper Cond. XLPE lnsulated PVC Sheathed Unarmoured Cables 5 kV. (Various Sizes)

1 Core X 107.26 Sq. MM
420.000 0.525

5 STR. Non Compact Copper Conductor (Various Sizes)

67.46 Sq. lllM

107.26 Sq, MM
53710.000 4$.732
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Departlnent of lndustriaI Policy“ &PromotiOn
(TSW) `7み κ ‐2“

NC Meeting dated 1410612016- Case No. 22t6181 (nfls Polycab Wires pvt. Limited)
(Advance Authorization No. 0310801969 dated 22.01.2016)

Advance Authorisation may be ratified as under:

1. Description, sizes, quantities and net weight of export items at Sl. No. I & 2 under the
Advance Authorization may be specified as per enclosed Annexure.2' Quantity of import item at Sl.No.l i.e. Aluminium Ingot may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. I &2..3' Quantity of import item at Sl. No. 2 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1.05 kgs/kg content in the export items at Sl. No. I & ).4' Quantity of import item at Sl .No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. I & 2.

5' Quantity of import item at Sl. No. 4 i.e. PVC Plasti cizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. I & 2.

6' Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as
1.02 Kgs./Kg. content in the export items at Sl. No. l.

Norms committee may take a view

Norms COmmittee Ⅱ
DIPP No.12/49/2016… TSW/67 dated

./ z-
(S.K. Jain)

Development Officer
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SCHEDULE OF CONSUMPT10N AND CIF VALUES OF RAW MATERIALS

ADVANCE AUTHORlSAT10N FILE N0 03′ 95/040′ 00510/AM16
ADVANCE AUTHORISAT10N N0 0310801969 DT 22 01 2016

針

随

　

１

１

２

S ze&lype Of cables           '

Aluminium Conduclor XLPE lnsulaled PVC sheathed Armoured Cables Fo「

1100V
4 Core X 240 Sq mm

3 Core X 10 Sq mm

劇uminium Conduclor XLPE Insulaled PVC Sheathed A‖ uminium Armoured
Cables Fo「 1loO V
l Core X 500 Sq mm

的にM勁 1冊刷i∬
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Departlllent of lndustrial Policy`&Promotion

(TSW)
72
″ ″●

`-20省NC IⅥeeting dated 14/06/2016‐ Case No。 13/6/81(M/s POlycab Wires Pvt.Limited)

(Advance Authorization No.0310802109 dated 29。 01.2016)

Advance Authorisation may be ratified as under:

Description, sizes, quantities and net weight of export items at Sl. No. 1 to 5 under the
Advance Authorization may be specified as per enclosed Annexure.

Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
l.0l Kgs./Kg. content in the export items at Sl. No. 2 813.

Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 1,4 & 5.

Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1 .05 kgs/kg content in the export items at Sl. No. 1,2 &, 5.

Quantity of import item at Sl .No. 4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. I to 5.

6. Quantity of import item at Sl. No. 5 i.e. PVC plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 1 to 5.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel wire
1.02 Kgs./Kg. content in the export items at Sl. No. I &2.

Norms committee may take a view

may be allowed as

2.

3.

4.

5.
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(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/49/2016-TSW/72  dated   14/06/2016
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イ
N0 0310802109

Sセe&孵 OICables

l Alummium cond.XLPE:nsulated PVC Sheabed AmouredCabbs For l100 V.lValiOus(津 es)

1 3 Coc X70 Sq mll

2 3 Coc X 150 Sqrrn

3 3 Core X 185 Sq mm

4 3.5 Core X 240 Sq mm

5 3 CoFe X 16 Sq mrn

6 3 Com X 25 Sqfvrn

7 3 Core X50 Sq ntrn

3 3 CoFe X 70 Sq nwn

9 3 Core X 95 Sq nvn

10 3 Core X 120 Sq mm

l1 3 Core X 185 Sq mln

12  3 Core X 240 Sq mm

13 3.5 Core X 35 Sq rlrn

14 3.5 Core X 50 Sq m

15 3.5 Core X 70 Sq rrlm

16 3.5 0ore X 150 Sq m

17 3.5 Core X 185 Sq rtwn

18 3,5 Core X 300鈎 mm
19 4 Core X 16 Sq rwn

20 4 Core X 120 Sq鰤

21 4 Core X 185 Sq rlm

2 4 Com X240鈎 arn
23 3.5 Core X 120 Sq rH71

24 3 0ore X 10 Sq爾

2 COpper Cond.避 E lnsulated Rκ Sheaned Amoured cabbs Forll∞ V.IvMOt」S Sizes)
1 7 Core X 2.5 Sq rtFn

2 3 0ore X 2.5Sq m
3 19 Com X2.5 Sq IIIn

4 3Com X2.5 Sq面
5 3 Core X 4 Sq爾
6 2 Core X 2.5Sq m
7 4Com X4Sq mm
8  19 COre X 2.5 Sq mm

9  7 CoFe X2.5 Sq mm

10 12 Core X 2.5 Sq rlm

l1 4 Core X 2.5 Sq lllm

Cqper Cord. PVC lmdd f,6 Stredrsd t nanmuar, Cattes For 1i00 V. (Varhrs SLes)

I Core X6 Sq rm
l CaeX6Sqman

r*mi*nr cond. Pl/c lmuldod f,o shedred unsnnrad cdtes For it0o v. Uqbtls siz6)
I Com X 35 Sq rrn

129.947 336262

796720 602625

19.000 2584

4

1

10.000

…
COnd・ 准躍 :国爆図 Ⅳc― d几 ハ剛獅

“

∝臨 s Forl100V IvdOIS並∝)

l C4re X 500ヽ lvVn

1.500 3.063
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1410612016 - Case No. 9/6/81 (M/s Graphite & Carbon Industries
(India) Private Limited) (Advance Authorization No. 0310802948 dated 01.03.2016)

Advance Authorization may be ratified as under on repeat basis as per their Advance
Authorization No. 0310796420 dated 04.06.2015 ratified in meeting No.25l81 dated
22103t20t6:

1. Quantity of import item may be allowed as 1.439 Kgs./Kg. content in export items
as claimed by the firm.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/49/2016‐ TSW/81 dated

1
昇報 鮮 1

碑 :;litiF:11lI[]`:

14/06/2016
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亀二群れ
Development Officer
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`/201こ(rsw)

NC Meeting dated 1410612016 - Case No. 2/6/81 (M/s Apar Industries Limited) (Advance
Authorization No. 0310803293 dated f 4.03.2016)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cablelBuyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Department of Industrial Policy & Promotion

Norms Committee Ⅱ
DIPP No.12/49/2016-TSW/87  datcd   14/06/2016

多
一
(S.K.寛13ビ

Development Offlcer
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 1410612016 - Case No. 1/6/81 (M/s A-l Fence products Company pvt.
Limited) (Advance Authorization No. 0310g03436 dated 1g.03.2016)

Firm may be asked to submit the following details:

1' Quantity of Wire Mesh Box(export item) in Nos. also in addition to its
weight.

2. Size of Wire Mesh Box(export item).
3' Information in respect of Sl. No. 3, 5 & l l of Standard Deficiency

Format.

Norms committee may take a view

SW/9o  datcd

叫 :.

14/06/2016

//7〒
`‖ `(S.Ko Jain)

Deve10pment ofrlcer
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Ministry of Heavy lndustries&Public Enterprises   /4_●
`Department of Heavy lndustry

丁SW(B)Secuon

SutteCt:Application of M/S Kotsons Pvt Ltd for ratification of norms
of AA no-0610035619 dtd 26-12‐ 13.

DES― II′ DGFT may kindly reFer to the above mentioned AA
of M/S Kotsons Pvt Ltd. the firm has rep‖ ed vide their letter of

dated 12-04‐ 16. It has not submitted requisite information in spite

of the renlinder. 丁his Office′  therefore′  does not support the
request.

This issues with the approval of IA (KKT).

DG「F.FFDO,DES― II
Deptt.oF HI′ ∪O No3(60)/14-丁SW(B)

Development Officer
17-05‐ 16

dated

D:爵配お臨 蕊 「認
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Ministry%:ll]I治
:1::;11::j)I‖ :I:tilterprises
TSW(B)SecuOn

Subject:App‖ cation of M/S KotsOns Pvt Ltd fOr ratification of norms

of AA no-0610038100 dtd 25-03-15

The above issues with the approval of IA( KKT)'

DES― II′ DGFT may kindly reFer to the above mentioned AA of
M/S KotSOns Pvt Ltd The firm has This iSSues with the approval of
IA (KK丁 ). 丁he firm has not Submitted information to thiS OffiCe

letter of 27-05-15&05-02-16. As per firm′ s request′ the AA may

be considered on repeat basis vvith 0610038024 dt 31-12‐
14.

′イこ―
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DGFT,F「DO.DES― H
Deptt.of HI′ UO No 3(128)/15-TSW(B) dated

野

B.C Nayak

25-05-16

´ら
`′

Development Officer


